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Abbreviations Used

] DDA Delhi Development Authority
| DLC District Level Committee
) ELU Estimated Landuse
l\/loEFCC Ministry of Environment, Forest and Climate Change
( NCR National Capital region
'NCRPB National Capital Region Planning Board
-~ NCT National Capital Territory
. NCZ Natural Conservation Zone
f NGT National Green Tribunal
‘ NRSC National Remote Sensing centre
| RP-21 | Regional Plan-2021
f SLC State level Committee
| SRP Sub-Regional Plan
ToR Terms of Reference
l UP Uttar Pradesh
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’[Report of the Committee, constituted as per the direction of Hon’ble NGT
jin its order dt 07.08.2018, with regard to conformity of SRPs with the RP-21
of NCRPB

"

1. Introduction:
1.1 This report is submitted by the Committee, which was constituted as per the direction

(=Y

of the Hon’ble NGT in its order dated 07.08.2018, while disposing an Original
Application (OA) no. 147 of 2014, in the matter of Legal Aid Committee vs. MoEF &
Others.

1.2 In pursuance of the above order, the Committee was constituted by MoEF&CC vide a

&

notification no. F. No. 7-85/2018-FC, dated 25.10.2018 (Annexure-I). The Terms of

Reference for the Committee were as follows:

i. To examine whether the Sub-Regional Plans (SRPs), prepared by the constituent
states are consistent with the Regional Plan-2021 (RP-21), statutorily prepared by
the National Capital Region Planning Board (hereinafter referred as ‘Board’ or
‘NCRPB")

ii. To suggest appropriate steps in case of any inconsistency between SRP of any state
and the RP-21 of NCRPB

iii. To recommend revision of the RP-21 (or anv part thereof) of NCRPB.

2. Brief background:

2.1 NCRPB was created under the provisions of “National Capital Region Planning Board

A8
o

Act, 1985”. As provided under this Act, the Board has prepared the RP-21 for the
notified area of National Capital Region (N CR) ie. 33,578 sq. km, with the
participation of the NCR constituent States of Haryana, NCT of Delhi, Rajasthan and
Uttar Pradesh, the concerned Central Ministries/ Departments and subject experts. The
RP-202] was notified in the Gazette of India on 17.9.2005 after its approval by
NCRPB on 9™ July 2005. For the purpose of RP-21, National Remote Sensing Centre
(NRSC) used satellite imageries of IRS 1C/1D (PAN + LISS I1I) data.

As per the regional land use plan, designated areas under the category of Natural
Conservation Zone (NCZ) have been defined and are to be delineated in the NCR.
Chapter-17 of the RP-21 deals with NCZ. These areas are environmentally sensitive
arcas which are primarily consisting of extension of Aravalli range in Rajasthan,
Haryana and NCT of Delhi, the forest areas, the rivers & tributaries of Yamuna,
Ganga, Kali., Hindon and Sahibi, sanctuaries, major lakes and water bodies such as
Badkal lake, Surajkund and Damdama in Haryana, and Siliserh lake in Rajasthan etc.
NCZ also includes ground water recharging areas such as water bodies, oxbow lakes
and paleo channels.
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2.5

2.3.1 The Regional Plan-2021 (RP-21) is a broad framework which includes
proposed landuses in NCR. The document has been prepared under the
provisions of NCRPB Act, 1985. As given at section 17.4.3 of the Regional
Plan-2021, the major natural features constituting the natural conservation
zone (NCZ) have been demarcated in the Regional Plan-2021. These areas
are to be further detailed out in the Sub Regional Plans and
Master/Devzlopmieni Plans.

2.3.2  As per zoning regulations given at section 17.5 of RP-21 four broad zones
have been identified for application of strict land use control, development
and enabling preparation for detail plans such as Sub
Regional/Master/Local Area Plans. The elaboration of the land use details
and zoning regulations would be incorporated in the Sub-Regional Plans
and Master/ Development Plans by respective State Governments.

Moreover, in the footnote of the “Proposed land use map 2021 (Map no.
17.2) of RP-21, it has been categorically mentioned that “the boundaries of
the conservation zone i.e. forest cover, bird and wildlife sanctuaries, ridge,
river bed and flood plains are tentative and shall be in accordance with
Sub-Regional Plans/Master/Development Plans/Notifications of MOE&F
thereof " : ;
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2.3.4 In view of above, it is obvious that such exercise has to be carried out by
the respective states, for which only broad governing policies have been

given under the same section of Regional Plan.

The term and concept of NCZ came into being with the publishing of the RP-21in
2005. It is possible that there were certain actual landuses on the ground which are in
contrast to the land use (as per the revenue record) that constitute NCZ. This calls for
adequate detailing to bring facts to record, which should be undertaken by the
constituent states only. This has also been stipulated in RP-21, as mentioned at para
2.3 above.

In its special meeting on 25.04.2014, NCRPB decided that NCZ be delineated based
on detailed ground truthing along with verification of revenue records and the exercise

* was to be carried out by a team consisting of officials froni NRSC and NCRPB, led

by the State nodal officer. However, it was noted that the SRP of Uttar Pradesh sub-
region was approved by NCRPB before this special meeting of the Board.

Later, Terms of Reference (ToR) was issued by Ministry of Housing & Urban Affairs,
Govt. of India, for delineation of NCZ, on 12.08.2014. A copy of ToR is given at
Annexure-Il. Subsequently, as per a decision of the Board in its meeting on
09.06.2015, the representative of NCRPB was excluded from the team to carry out the
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delineation exercise for NCZ as well as from the sub-committees constituted for
ground truthing by the state governments.

2.6 In the year 2012, based on estimation of area under NCZ in the sub regions, NCRPB
% issued notices to constituent states; where explanation for shrinkage was sought. The

details of shrinkage are provided below:

o Table X
(Areas in Hectares)
SL | Compenents of NCR | 2005 (ha) | 2012 (ha) | Difference | Diff. in
No. in Ha percentage
l.| Haryana Sub-region | 122113.30 | 90402.42 | 31710.88 2597
2.| Uttar Pradesh Sub- 85739.36 | 48118.45 | 37620.91 43.88
~ region
3.1 Rajasthan Sub-region | 265321.74 | 235654.94 | 29666.8 11.18
4. NCT of Dethi Sub- 15437.06 | 13054.63 | 2382.43 15.43
region

2.7 An application was filed in NGT against the shrinkage in area of NCZ in NCR at an
alarming rate in viviatior: o1 RP-2021. iw i’ in its order dated (17.08.2018 constituted
a Committee (with MoEF&CC as nodal Ministry) to examine consistency of SRPs
with RP-21 and to suggest steps to be taken if SRPs are not consistent with RP-2021.

2.8 The committee constituted by MoEF&CC based on the deliberations in first two
meetings asked constituent states to submit report based on detailed ground truthing
for delineation of NCZ,

2.9 On the observations of the State Governments regarding discrepancies Satellite images
and their interpretations, the Committee accepted the submission of NRSC that:
.. NRSC has used single season cloud-free multi-spectral satellite data for
mapping the Regional Land use.
ii. Moreover, interpretation of the Classification schema adopted for
mapping Regional Land Use classes are season-invariant (i.e. not
depenrient on season), B

2.10 During deliberations in meetings with constituent States regarding reported shrinkage
of NCZ area in all the four sub regions, the committee observed that:

LTy

2.10.1 Its mandate of examining conformity of Sub regional plans of constituent
State Governments with Regional Plan are limited to Shrinkage in NCZ
areas with reasons thereof and not the entire SRP.
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2.10.2 Primary data based on which the shrinkage has been estimated are the

satellite data of two different reference yearsi.e. 1999 and 2012, In the year

1999, satellite imageries of IRS 1C (LISSIII) having resolution of 23.5mtr

X 23.5 mtr were merged with PAN data having resolution 5.8 mtr X 5.8 mir

- were used. The interpretation and demarcation was carried out on the

= physical copy of such merged data. Thereafter the demarcations were
. digitized and area was calculated on the computer system. However, for the
¥ year 2012, <igital data of Resourcesat-2 LISS IV imageries were used,

which had resolution of 5.8 mtr X 5.8 mtr, Interpretation, demarcation and
area caleulation from this data was carried out on the computer system.

2.10.3 There might be genuine technical limitations in comparing two different
satellite data sets due to following:

I. Asexplainedin2.10.2 above, 1999 data was on hard copy whereas
2012 data was digital one.

.. The data sources are satellites of different specifications,

iii. ~Only limited ground truthing was done.

iv.  Even though cloud free and same season data was used for
comparison considering the time gap of more than 10 years, there
is likelihood that climatic/weather conditions (having influence on
certain features that comprises some categories under NCZ) may
not ke exactly siniilar for comparison.

{4

3. Meetings of the Committec:

3.1 The committee constituted in pursuance of this, has conducted three meetings on
02.11.2018, 28.03.2019 and 22.07.2019. The following decisions were taken in the
meetings:

3.2 Ist Meeting (held on 2™ November 2018):

3.2.1 The states should examine the reported shrinkage in area of NCZ and report the
same with reasons, to this Ministry on or before 30.11.2018.

3.2.2 The following officials of the Centre and states shall be co-opted in the next

meetings:
‘ 1. Member Secrciary, NCRPB
. ii. Vice Chairman, DDA
iii. DG, Town and country Planning, Govt of Haryana
M iv. Official from Planning Board, Government of NCT of Delhj

v. Official from Department of Housing & Urban Plamning, Govt of UP
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3.3 2" Meeting (held on 28% March 2019):

3.3.1 All the Constituent States have to submit the report regarding the following points
i. What was the area under NCZ in the Year 2005 as per NRSC report?
ii. What was the area under NCZ in year 2012 as per NRSC report?
iii. Difference in area (shrinkage) as per detail ground truthing by the states
and reason for the same.

3.3.2 All the constituent states will submit the above reports to MOEF&CC by 15%
April 2019.

3.3.3 Thereafier the reports will be shared with NCRPB for its further action including
consultation with NRSC, if required.

3.3.4 Considering the ongoing election process and the involvement of the state
officials in this process, the Ministry may seek additional time from Hon’ble NGT
for filing the final affidavit.

3.4 3" Meeting (held on 22™ July 2019):

3.4.1 The Committee held its third meeting on 22.07.2019 under the chairmanship of
Secretary, EF&CC. It was <i.cided that a draft report will be framed which will
be subsequently circulated for comments. Thereafter, the final repoit will be

updated with information/comments/observations received from constituent
states, NCRPB and NRSC.

3.4.2 The reports/submissions from all the four constituent states, including those
received after the third meeting, were accordingly analyzed and suitably
incorporated in the report.

4. Report of State of Haryana.

4.1 In its report (Annexure-IIT), the state has made, inter alia, following significant
submissions, explaining reasons for reported shrinkage and result of detailed ground
truthing:

4.1.1 NCZ was reflected in the 2005 and 2012 land use plans solely based on
satellite imageries. Moreover, the nature of satellite imageries used in these
two reference years are of different specifications. While the 2005
information was based on hard copies of IRS (PAN + LISS IIT) data of

1999, in 2012 digital date of Resourcesat-2 LISS IV imageries were used.

4.1.2 Many areas having man made features built prior to 1999 have also been
erroneously included in the NCZ. The state has submitted that, this is one
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of the primary reasons for excess areas which have been included in 2005
land use plan.

4.1.3  As per detailed survey, Haryana Government has submitted following
district-wise interim figures in respect of delineation of NCZ.

Table 11
(Areas in Hectares)
Distriet As per Estimated | As per Estimated | As per ground
Land Use (ELU) | Land Use (ELU) truthing
1999 2012
Faridabad 15,401.55 11,400.68 12,517.84
Gurugram 19,417.29 19,215.61 15,083.06
Jhajjar 12,661.88 7,214.07 2,226.32
Mewat 21,657.47 17,942.62 17,441.56
Palwal 8,180.98 5,177.64 3,257.03
Panipat 8,762.69 6,511.46 1,763.13
Rewari 0,898.89 9,299.99 8,732.21
Rohtak 10,294.85 5,064.61 794.85
Sonipat 15,837.70 8,575.74 2,568.66
Total 1,22,113.30 90,402.42 64,384.66

4.1.4 However, the state government has informed that the reports of the District
Level Committees (DLCs) are not final and the same will be considered by
the State Level Committee (SLC) for their finalization by the State
Government. Since the DLC reports have not been finalized by the State
Government same were not examined by the Committee.

4.2 Committee deliberated on the submissions of the state and observed that:

4.2.1 There has been significant difference in figures in respect of NCZ
' delineated in 1999 and 2012, the main reasons of which have been given at
para 4.1 above.

4.2.2  Although it was NCRPB under the auspices of which 1999 and 2012
surveys were conducted by National Remote Sensing Centre (NRSC) and
- difference in figures were recorded, it was NCRPB which later decided in

its Board meeting on 25.04.2014 that:
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“The Board decided that NCZ in NCR be delineated by each
participating siates based on detailed ground truthing, along with
verification of state revenue records. This exercise should be carried out by
the team of Officers consisting of NRSC, participating State Government

. and NCRPB within 30 days. Thereafter, the SRPs would stand amended.”

423 Committee also noted that ‘land’ is primarily a state subject and
accordingly all records including revenue records are maintained by the
state. It was quite appropriate in part of NCRPB, given the disagreement
that has resulted due to reported discrepancies in NCZ delineation matter,
to direct the state Governments to conduct detailed ground truthing and
delineate NCZ areas.

4.3 The detailed reports received from Haryana prepared by District Level Committees
have not been examined by this committee. These figures need to be first verified
and finalized by their State Level Committee, constituted for this purpose.

5. Report of State of NCT of Delhi

5.1 As per the notice issued vide memo dated 23.06.2014 by NCRPB to all constituent
States, the NCT of Delhi sub-region has registered a shrinkage of 15.43 percent in
NCZ areas during 2012, compared to report published in 2005 (Table I at page-3).

: 3.2 Government of NCT of Delhi had written to MoEF&CC vide its letter dt.
. 02.05.2019, (Annexure-1¥) giving a status on variation in NCZ in Delhi.

5.3 Later, the Delhi Development Authority (DDA) has written to Government of NCT
of Delhi, in its communication dated 29.08.2019 (Annexure-V), copy endorsed to
MoOEF&CC and NCRPB, that as per their table-top exercise after in house
vectorization of digital maps and interpretation, 156 pockets have been identified as
NCZ areas having a total of 10668.37 ha. GNCTD is in the process of obtaining
inputs on land uses as per definition of NCZ from other Delhi Government
Departments like Forest, Irrigation etc. Many such land owning authorities have land
having land use that conforms to features of NCZ. GNCTD has written to these
departments to submit details. Farlier Updated information in this regard is still
awaited.

Committee observed that:

. 1. Tuble top exercise of DDA does not provide comprehensive picture in
respect of NCT of Delhi sub-region.
ii. There is no SRP document prepared for NCT of Delhj sub-region.

LY

6. Report of State of Rajasthan

6.1 As per the notice issued by NCRPB, there has been an overall 11.18 percent
shrinkage in the NCZ areas in Rajasthan Sub-region, as per the (Table-1 at page-3).

T B, Wiz /ALK MOHANTY

L:spec;%rgenerai of Forests

o nwronment Forest and Climate Change
==f

vl of lndm New Deaihi




1]

6.2 The Government of Rajasthan has informed (Annexure-VI) the committee that the
apparent shrinkage is due to interpretation of satellite images used. Hence carrying
out of any ground truthing exercise was not required.

6.3 State Government has also informed that, the SRP of the State has been considered
by the Board on 09.06.2015 which has been approved. The NCZ area in the SRP has
been given as 2237 sq.km and the State Government has committed to abide with
any further directions by Hon’ble NGT in this matter.

0.4 There is no further updates from the State Government to MoEF&CC.

6.5 However Committee also noted that, SRP-21 of Rajasthan sub-region was considered
conditionally by NCRPB. The condition was to delineate NCZ, after which the SRP
would be amended. Same has not been completed. Moreover, the figure 2237 sq.km,
as under NCZ, has not been agreed upon by the state Government so far.

6.6 Committee observed that delineation of NCZ in the Rajasthan sub-region is not
completed and the state Government needs to finalize its figures accordingly.

7. Report of State of Uitar Pradesh

7.1 Regarding the State of Uttar Pradesh, as per the notice issued by NCRPB, there is
a shrinkage of 43.88 percent o NCZ areas in UP sub-region (Table-1 at page-3).

7.2 The iate wis ur e vicw wat such variation in identification and mapping aie due
to erroneous recording as natural areas which were already built up before 1999
(for ex. Naroura Nuclear Power project), use of imageries of different scasons for
two reference years or interpretation of satellite imageries. Report of the state
Government of Uttar Pradesh is given at Annexure~VII.

7.3 The State Government has stated that,
i. There is no shrinkage in NCZ area as per revenue records
ii. The SRP for the UP sub region has been approved by NCRPB in 2013,
(before the special Board meeting held in 2014),
iii. UP has conveyed that area under forests (56,336 Ha) and water bodies
(26,744 Ha) is together more than the estimated figures (48118.45 ha) under
NCZ in 2012. Henece there is no shrinkage.
iv. The state Governiment has also suggested for re-examination of the whole
matter by NCRPB.

7.4 During deliberations the Commiftee observed that the UP sub region is the only
constituent, where Aravallis do not exist.

7.5 The Committee was of the view that the state Government should clearly confirm
the overall NCZ figures.
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8. Recommendations of the Committee: The Committee based on detailed deliberations
in the meeting, discussions with representatives of constituent States and referring
available records, recommended as follows.

8.1 To examine whether the Sub-regional plans (SRPs), prepared by the
constituent states are consistent with the Regional Plan (RP-21), statutorily
prepared by the National Capital Region Planning Board

NCT of Delhi has not prepared its sub-regional pian. However, regarding
other three SRPs, after their thorough examination and review vis-a-vis RP-21, it
was noted that: as far as area under NCZ is concerned, there is no state-wise figure
of area under NCZ mentioned in the RP-21. Hence, in this regard there is no
perceptible difference between RP-21 and SRPs of the three states.

The area under NCZ in different sub-regions have been estimated by NRSC
based on interpretation of satellite imageries of 1999 and 2012 with very limited
ground truthing. These exercises revealed a shrinkage in NCZ areas in every sub-
region and were based on land use data reported by NRSC. The states have
furnished their respective explanations over which Committee has made its
observations in the previous paras.

8.2 To suggest appropriate steps in case of any inconsistency between Sub-
. Regional Plan of any state and the RP-21 of NCRPB

Although there is no perceptible inconsistency, Committee noted the
difference in figures of NCZ delineated areas with respect to estimation pertaining
to the years 1999 and 2012. It suggested that:

i. Future mapping or delineation should be done preferably with 1:4,000 scale
but not less 1: 10,000 scale of physical maps. Since local level mapping and
planning requires high level accuracy, satellite data having resolution of less
than 0.6 meters, such as Quickbird, Geoeye, Worldview ete should be used.
This should be uniformly applied to all sub regions.

ii. Although in the matter of interpretation of imageries and delineation of any
category of land use, the capability of NRSC cannot be questioned, for better
aud more acceptable results, the following may be ensured:

a. The sample size of ground truthing should not be less than 75%,

b. During such table-top or field exercise, it is always advisable to
involve third-party/independent authorities, to enhance
credibility of the information that is generated

iii. Once accepted, the delineated NCZ areas should be clearly demarcated on
revenue maps, so that these are readily identifiable on ground.
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iv. It shall be the responsibility of the concerned state Government to develop
ways and means of protecting the NCZ areas.

| 8.3 To recommend revision of the RP-21 (or any part thereof) of NCRPB

Considering the detailed examinations of the facts & documents
available with MoEF&CC, Ministry of Housing & Urban Affairs, NCRPB &
NRSC, submissions by respective constituent states of the NCR, review of
the policies & proposals in RP-2021 and deliberations held in all the
meetings, the Committee recommends that the concerned States may finalize
their respective figures as per RP-21 or ground truthing, as deemed fit and
submit the same to NCRPB for onward action.
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~_-the. Commlttee are requested to makeitecnvenient te- attend the meehng

~Thé first meeting of the committee’is scheduled to Be held on 204 .
Nomambeg, 20185t 12.00.PM 3n Kaveri-Conference 'Hafﬂ Prithvi Block,
“Indira’ PaTyavaran BHawan;- ..'}or-Bagh Road New Delhi, All members of
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1. Secretary, MOEF&CC Govt. of lncha _ @
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_3._ ,halman, Central Pollutios C..uu.ro; Boaru L @, :
~ 4, Director, Nativnial Remote SeHsing Cent’reTNSRCL Indi‘a_ﬁ'“ T
Space Research Organisation (ISRO), Governmentof [ndia. & .

. Secretary, Urban Development, Government of Uttar .
Pradesh. _ )
-6y Secretary, Urbah Dévelopiment, Government of Rajasthan.. @
7. Secretary, Urban Development, Govertiment of Haryana. '
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o _‘,"‘.'_ ","_:-;_"-.','__"'_."' Tcrrds o‘f an-cn\x ﬁ..— de.lmczmﬂ OF Mzituent -C‘onscn"mon 'Lone (NCI) bw t:nch
' ’ el .p:zrtm:pntmg StalL . .

METC R L S Tnfhc Spcc:al Me:cung ofﬂw%R P!anmnn Board hetd on 25, 0420[4 H was dccldcd -

oo - . "NCZ in NCR be-detimented ﬁ} e‘-ddl P‘f’f‘c pating State based on detailed grownd lrn.c}xm
g e a!ong voith yerification of Statz revente records, This exercise shauld be carrizd, out Bya
o . ) tea ofO_f]IcaS‘ -cansisting of NRSC, pariicipating State Govem'nens‘ and NCRPB wzmm
R P g _?Jdajl .ther‘qﬁcr,-{ﬁaSRFJwm.dd:lmdmucﬂa’ed » - _-_—._ SRt
. T In ith':gnouaI Plan~2021 Naxm—al Conscrvauon 2,0nc (NCZ) hasbeen dqﬁmd in Dsza— .
DT R e e e J7‘4 3 SE:Chapler-L7 a5 ‘comprisg E:allovamt cnnmnmentaliy‘sem‘mvc meor nam:al ’
I f&atura/axm

-

A R S ek Arawd.lzrangam?\ajasdmuand Haryana Sub- n:glc
P R Fa WCT-Dels - .

o 'il Eommand Sanctuarics . '
eI T Rivess aid tibiarcs of Yamuna, Ganga, Kali, H.mdonaud Sabibi =
‘ T !\:. Major fakes and water bodies such as Badka) Iake SmaJKund, Damda.ma ’Slllst:l’.h L.H

"1 i -
S A ek et - ?l_;{-;
o C-oeve o Ground water r:chargmg areas such as water bod:as ox-bow ls.kcs and pall:n- hl
P S clnannzls* . . oo ]
ST I v T Popesdd Giesh AressfForest Axess on the Wastd.anﬁ whsch mcludc (.xul»had . 'ﬁ . -
s L L‘md ‘Balt affecied Land, Waterlogged, Bam:.nunaRockyAmes S 2
s LTS e T ,--— - Detmis af vmourlevels ofLandusccfasmﬁc:almns:s al Annzm:e-I : < Rt ]
' _;_ . __ 3 Scayu OfVV-M‘k ) i - _ .: : I .‘-:_:7_ .
S : _';- o .-' ;_)c]inentmn.-p.ﬁ Vanous tomponcnm of NCZ &s mcnlsomd mps.m-?, a‘bave is: rcqmrpd 10 bE 3 1 H -
. ST e carded: ‘ot In " géspest of Sub-Regional- Plan by cach Participating . State hascdof desmlcq % e
i S grcmnd m&xmg/Spttlhmmagcqr ar a seale of 1:25,000 or 1: 10,000, along with vesificationiof, “(F‘i
e -_gtatczm'cnuc records, by a tear of ofcers from participating Stats Gmrernmc,nts,NRSC z;md ¥ H] 5
- o.NCRPB,:t&‘cngmaps ochgmnaf Plan-2021 at 1:50, aoo seale as thcstadmg poink. ° _ fﬁ: %
i d ’I‘lme Schedule SRl
ST 'Phc eiclmea!:ton-work wouldbccu‘nplc(od within thrce mom.hS
5. Action Plan’
‘ ' chamcs tin
Fowr seams (one cach for ¢ach sub-rcglon] will be fosmed- Nor;iaél_oc:ﬂ;c:; Isrl?;‘nmgmn mnpge ;
State vwill b2 the chaum.an of the (eam, Compositien of tea
Cfellows: .. .-
..'- - - ' i. - Nodal om from NCR I}‘ﬂ""“l'-‘&‘"1?: qtmﬂ:]am‘mc- Dcpartmem Qovi. of Haryana
S _ T s Priseipal Sectewr; Town & Country B o) - jine Depariment, Goit, of UP,
) ' b. Princigal SCCI’C[’.-.L"}‘ Housing & Usben P alnﬂc“ng
c. -Prncipal Seorstary (PWD), Govr. oENCTH e & LSG, Gont. of-RraJnsihé.n.
s . _ d  Pringipp! Secretary, Urban Devglopmett ¢ 4 ‘
RS el aelt T Chief Rnglonal Planner, NCRPB [
faf; f{;r;} - ::c;:'nan af. !r’(.Z - =
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Annexure III

Principal Secretary to Govt, Haryana |+ s oL Lot Lo
; =~ ,.Town & Country Plannirig Department B T S e PR P
e Chandlgarh ' - RS

/The Secretary,
Mimstry of Envirunmant, ! srests and Climate Changa, | _ . -
-(Forest.Conservation Division), . oo e -
Indira Paryavaran Bhawan, Aliganj, Jor Bagh Road, o

_ Memo No.CCP (NCR}IZH (Vol |||)/2019/ 19 27 -

e TETR e e e -
T T ._ Iy ..__,_-_

Subject: Committee Constituted as per the orders of the Hon'ble 'NGT in the

- e e - - =T

Dated /2—/ =7} / >of 3

- - - - matter of QA No. 147 of 2014 titled as Legal Aid-Committee, NGT Bar. - -

7L - [ Assodiation Vs. MoEFRCC & others -Ground: truthing of areas Hnder NCZ -
- - mHarvanaSubReemnofNCR - LT LT

Reference Your off' ¢ memo No.” F.No.11: 184/2016-1—'(.' datéd Z:04:2019 and Gven No
dated 18.06.201% in subject cited matter.

It i3 to inform that a petition beanng OA No. 147 of 2014 was filed in the

. Hon ble Natlonal Gréen Tribunal (NGT) and “decidéd on Q7.98, “ZD18 with ‘& order for”
forming a Committee under the Chamnansmp of Secretary, MoEF&CC havmg Members '

el

“from MoHUA CPCB, NRSC and partm\patmg States of NCR to examine that whether the S

‘_mb kegienu. :’I-:.\_. of tha .M.m. b aDi ..».,'. a0 LT e = .u’-lﬁl. Accordmgly, mneunu;_'_
.have been held of the above Comrmtte:-. and in the meeting held on 28 03 2919 d:rectlon, .
: .was gwen to tﬁe parttcrpatlng States to provide the status reﬂardmg NCZ )

..2. N 1 thls aspect, it is to inform that the Regional Plan 2021 AD {RP-2021) of
NCR was published by NCRPB in the year 2003, wherein the provisions for earmarking &
maintaining Natural Conservation Zones (NCZJ were also provided. As per Regional Plan

R 2021 AD NCZ compnses of major natural features, 1dent1f1ed as en\nronmentally sen51twe .

-areas . - ‘_'-.:A

. ol
(i}  Extension of Aravali ridze in Rajasthan, Haryana and NCT Delhi, éﬂ
(if}  Forest areas, s
{fif)  Rivers and Tributaries of Yamuna, Ganga, Kali, Hindon & Sahibi
{iv). Sanctuaries, -
{v} Major lakes and water bodies such as Badkhal Lake, Surajkund and
Damdama in Haryana Sub-Region and Siliserh Lake in Rajasthan.
{viy  Ground water recharging areas such as water bodies, ox-bow lakes and
) . paleo channels . -

3. -~ The Naturai Consarvation Zone wei = reflected in the exdsting & proposec

* land use plans of Regional Plan 2021 (notified in the year 2005) solely on the basis of

= ' ‘Paaéfilbff&’ﬁ C ' -

i




.shown as NC.& in_ the RPsZOZT which include many major Central Government o
_ establishments like; National Secunty Guard, Border Security Force Centrat Reserve

Fo[lce Force, Haryana Pohce-Tfammg Centre Nationat Institute of FlnanmalManagEment
Natmnal Bram Insmute. etc. Even the fish pond ccnstructed by a farmer has been, -

S0 et e e

- any ground truthing Due ' this, even the man-made features & structures have been .

mdlcated as NCZ whereas 1t is an artiﬁcial man-made struc‘ture It 1s dgdih strefsse.cf that: -

. haturally eXisting’ TEaturEs as covered in the categanes listed in para 2 abave only. are NCZ _ _
. .:nraS

oL and man: frade structuies aré-artificiat and cannot s MCZ, After random chec"klng
hnotlcm mthat MCI- pockets are also shown in the areas wherc ;tru:.qres v, c»re v

: ex1stmglconstructed prior to 1999 Therefore, the State Govérnment took up the issie of

V ground truthmg of these NCZ arzas before finalizing the same.“The view pol..; of tha State- -
Was .agreed upon by NCRPB in rts spemal Board rneet:ng held on 25.04. 2014 with followmg

A observanons'-

“The boundan‘es of conservation zones i.e. forest cover, bird tt

- --'\-

‘ f" ' w:ld ‘er sanctucmes, ridge. river bed & flmdplains are tentatwe
OF -

M und . shall  be  n srd@mue  vitn  the  Sub- Pegmjaqt.
. Mo Pfans{Master/Deve!opment Plans! Notifi catrons anaEF thereo »e

. to At:e:o:dmgty, the Board decided that NCZ in N(_R be delmeated by each
particfpanug State based on detailed ground truthing, zlong with verification of Srate
revenue recards. Thls exercise should be carried out by a tearn of Officers consisting of
NRSC, parpqpatmg State Guv_ernments and NCRPB. Thereafter, the Sub-Regionat

., Planswould s_ti;nd a_mend_ed.

SRV R T HDWever, NCRPB vide memo dated 23.06.2014 issued a notice ‘inder .-
Section 29(2) of NCRPB-Act, 1985 on account of shrinkage in the NCZ areas in the State of
Haryana. In the said notice, NCRPB informed that NCZ area of 1,22,113.30 hectare in 2005
has been reduced to 90,402.42 hectare in 2012, The district-wise NCZ area as warked out
by MCRFE on the basis of satellite imageries is given below for ready reference:

the saielhte imageﬂes ‘of- 1999 supphed by NRSC and NCZ area were 1eﬂected w1thout:' _

PRIERARERE ST istrct L. Area fin Hartare) -
- L Ne -#En,;er ELU 1999, As per ELU 2012 -
. - . (pubhsh&u in 2005 with, kP 2021) " {prepared f5r revised RP 2021 §-
1 Faridabad 15,401.55 .. 11,400. 48 |
2. | Gurugram 19,417.29 | 19,215.61
3.  j-Jhajjar. - 12,661.88 7,214.07
- 4. | Mewat-s | . 21,657.47 17,842.62
~ 5 Paiwal - 8,180.98 5,177.64
- ~-- < 6r | Panipat ~ 8,762.69 _ 6,511.46
Y- 7.7 [ Rewari 9,898.89 9,299.99
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Sr. District o . Area (in Hectare)
No. | As per ELU 1999 As perELU 2012
' S R (published in 2005 wrth RP-2021). -(prepared For revised RP 2021)
-8, ,Rohtak_' Ao R L - 10,294,850 - - -~~~ 7-5,064.61-
9. [Senipat -~} .- - o - i5,837.780 T - R R Ve
Sub Region 1 ' j 1_,—22,-11,3._30« - . _..50,402.42. ] .

DRI

'.‘.nerefctre, the .reasons for shnnkage aof NCZ area by 25 97% werer sought
through sald notrce The detailed reply to sald notu:e was gwen by . the State to Member

Secreta:y, NCRPB, New Delhl -on 14.07.2014 (Anne?cure‘n) after obtaiing fisld, reports
which is repmduced below for ready reference; - T

s ol e s e
PRy .._ PRI

’ “Refer your ‘memo No K—‘HOT 1!40!2008 NCRPB{VOI -V}, dated

. 23.06.2014_and n:l conbnuatmn of our Ietter no 1480—5 da:ea’ 207 2014 R

L The above referred memo of - NCRPB was though d:spatched on 23 05. "01'4 .

i u{rgiersfgrleg_ on 30.06.2014. . The reasons jaor the_delay may. plegse be ... .

. ascertained because a time bound response has been sought from the State

P Government. . Such correspendence shoutd Ldealty have been -sent- thmugh P

“emnaifl as the Board Secretoriat Ras been domg in man,r cases also to avord‘

posteldelays,--' =0 e . - - -

- - .

2. Ai: ‘:e au.sez,‘ it 15 .tated thm v, notuc— is fotezly Jlieget, uncdfiag -

far Anischievous and. abuse of delegated powers as demonstrated il

. subsequent pams. The very origin:of. thrs notrr:e s Wrong dep:cnon af -

Natural Conservation Zone [NCZ] on the existing and proposed Iand use T

. maps-2021 which was pomted out by the State of Haryana vide letter No.
CCP(NCR}/2014/521 dated 20.03:2014 as has also been noted by you. m vour
ibid natice. This is not a ‘find’ or ‘revelation’ by the NCR Planmng Board
. The'comments.on 20 observat:ans regardmg NCZ were sent by the Board
Secretariat 'vrde (etter dated 07 04 2014 which Is a direct admission of the'
foct that in remaining 25 cases, the Board had wrongly depicted NCZ on the
land use map of revised RP-2021, This was replied to by our letter dated
11.04.2014. In the agenda papers circulated as addendum to Agenda ftem
No.3 pertaining tao consideration of Draft Sub Regional-Plan of Haryana Sub

1y ey

Region of NCR- -2021 in the specrw meeting of .Board on 25 04 2014 al{
tHese fac:s were nated and it was mentraned that “The mzztter is nemg . A
pfaced as supplementary agenda item No.1 in the Special Board Meeting”.
However, no supplementary agenda item was circulated by the Board as
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Narural Con;en'qtron Zone the Board m rts Specra[ meetmg he[d on _
23047014decfdﬂdasurﬂ.?r- B I D EPII TER

- - e et RN

“The Board decided ~that.NCZ in.NCR be_ ctefmeated by each pamcipatfng

‘State based on detarled ground truthmg, a!ong with venfrcahon af’ State

5 e & e 6

‘_!@-3;@”@- ® ®

L E : ‘revesue recerds. This: exercise shauld.be c’arrred'aut hye a tean;-gf Gﬁﬂcera .‘ e
' consisting of NRSC, participating State Gavernments and NCRPB withm 30° -

T " days. Thereaftef theSRP< would standamended.’.’. " S T
- T AR S 8
R S . . Henge, withaut undertﬁmng the -exercise. of graund tmrhmg wmch Prus to e @
be rmtiated by the NCR Planning Boord, issuance of notice on the basis of T s

(L]

these nlteged 20 vmanons, ‘which “were pointed” it " by the ‘Haryana =" - - -

Government :tself, lS agamst the spec:frc decrsion of the Board and hence is

lllega!mtheeyesoﬂmv ST e e T '_

3.. Thi¢ notice has -.Ee “jssued” despite . the’ facc‘ that -the Statef-' =
SGover mantang ihe Rejarl 7 Delihgintern pointing ut dw"an»wie,. ..

with respect o the depfctmr- of HCZ areas in the Regicnal Pian-2021 “This—. .
fcxr is ewdent from che séries of cor;espondence like- “letter - dated__ .
11.04.2014 and=27.04. 2014 from ‘the Prfnc!pal Secretary to” Gavernment s

Haryana, Town & Country Ptcznnmg Department and letter dated 24 04. 2014‘: o

from Director General, Town & Country Planning, Haryana. It was time and
again pofnted out that the NCZ areas rdentrﬂed in the Reg:ana[ Plan

notified in the year 2005 and Revised Regmna[ Plap need to be checked on_ )

areas where buildings/institutions were existing much prior to natiﬁcat:on

of Regional Plan in the year 2005. The State Governmient was and'is

conscious of this fact that some of the Natural Conser&a‘tion Zones have
been marked within the urbanizable area of the Developmentt Plan in utter
disregard of the principles (aid down in the RP-2021 as weH as rewsed -RP- -

2021 for :dentifqu the Natural Conservanon ~Zone. Thls ma'tter was T

discussed in’the a3rd Hlanning., Committee h:.ae‘fng held on’ 20 02, 2014 N
wherein desmte the fock that the Board Secretariat hes committed
irreqularity in showing Natural Conservation Zone on the land use maps in

witter disregard of its own principles enumierated in RP?O;‘I anc’ Remed- A

RP-2021 ,;csuggestron was given that the Natural Consewatmn za.r'nes faumg

. the ground because at no. of leca::ans tnese have been des!gnated m fhe o

1

1

2® 0 0806 &

o

B0 OCB ROV ETH S 06




e

‘B

.
!
[
.
t
[

'

1

\

'
'
.
t
'

in the urbanizable zone/notified SEZs will be compensoted elsewhere by

. the Stote Government by dengnatmg the areq as.NCZs. in the Sub Regional
o .n“ : Etan to retain-rbe foml ‘ared of Natura‘l Conservation-'z’one as it is which-
__ h SORTIINE showed honest mtem‘rons of Ihe Srate of Horyona in this regerd However,
e e thfs—proposal Was Tt aCcepted by the Planning Comittée.- Consequently,
the Stole ch“ -'rnment accepted the recommendatrons of the Planning

- committee and accordingly, the :Sub-Regional’ Plan for the Haryana Sub
Regvon of NCR hos been prepared and f' no{rzed A foot note_has been
‘added inthe proposed lord use plan of Sub Regmno{ Flan that wherever the
NCZ_ has been-previded rn the* Rewsed_Reganaf- Plan_the some Wil be
Incorporated in the Sub Regrona! ‘Plan. Therefore the intent of the State

T G'overnmenf. is.not.to wolate Ihe p:owsmns of the Regronol Pian

LI L I

i
[

® 9.9 @ @

@

- . - . - -.-.;

.. 4 the above background itisveryc clear that the concern. of the State
T 'EE»TE},{}A@& regordfng d!screponcies of the Natural Conservation Zones
depicted in the Regional Plan viz-a-viz Situation at the' graund have been

brought to the knowledge of Board Secretanot a number of times. The
A Boord Secretanat has taken note of thrs corcern cmd accordingly, the
- matter was placed before the Board. ‘ﬁerefore, the isstrance of notice
- - uﬁder Sectmn-29(2} is blatant ,oafat'on of the” decrsron token by the Board.

nf" B
0 Qﬁ%n lb‘ F?ts...tﬂg il 2.} (5 erﬂ -
/ .

-
@ T 5. The .nsrstence and ef‘orts df the Bonrd Secretarrat in estabf lshfng the
@ '. _ " wolatmus»by the Stote Gavernment culmmatmg mto issuance of the notice
C. under sectron 29(2).are unfathomoble because the Board Secretariat itself
@ has kept quiet about the remaining 25 locations which were also subject
@ matter of the letter dated 20.03.2014. Therefors, it is amply clear that
@ o . the. Board Secretanat Without going inte the ments of the-issues raised by
the State Government . is- .hell - bent -upern -to preve that the State
@ Government is committing violations of the Regional Plan-2021, whereas
@ the State Government all along has given assurance that the sanctity of the
@ . Regionat Flan/Revised Regional Plan-2021 will be maintained. The State
Government has even gone a mile furrher by providing that till such time
@ " thé matter is reso[ved uy acr:_.u ground triithing in- nrcbrdnnm with the
@ decman taken-by the E‘oard ‘in’ its ‘meeting “held ofi Z5. 04.2014, the
e prowsrons of Regronaf Plia with respect to NCZ will be odhered to.
@ ‘Morgover,” the State has also agreed to keep the restriction of 500 mirs.
&
&
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arounr.# Mangar - Banr, Hlt. mmutes are. - p!aced Defpfe_‘the .Board far
’ conﬁm}ation as™same have been wrongly recorded and would comp{y wn:n

. -the: fnaf decfs!on EEA

AL T Ts v'e.ry unfortunate that mstEaa‘» of follomng.the due. pmcess,{o;
ground truthmg"_and adhermg to the trmeHne dec:ded by the Board and.” L
before -venﬂcauon of faLEs’, a- notme under— Section’. Z?(Q}‘hns’bnen Tssur.fd
-with respect.to 20 locations which were subject matter of letter dated
- - 2.03°2014-and which formed the basis for abave: referred decfsmn of tbe
. board Sucf' 'CdI'S" of act*on uy Jive Board Secretafiat Taises s::r:e-. Cdoubts -

| exdmp'e tbﬁ ‘Joﬁr

any fleld visit by the officers from the Board Secretariat nor have been
_losked into by the Committee constrtuted far such purpoese-by the Board .

‘ 1tseff It needs to pomtea‘ out here'that some of the d:screpancves polnted
- Gt bue-thé State' Government- do- not- need even ground ‘truthing. For

e:tab. Jnﬂdi’develaped in ezghties in’ tﬁe last Century Lacatmn aﬂa
T rmportance of thas Campus 15 known to the Baard Secretanat Mm:ttedfy, i

the Na‘tural Conservatron Zone was f first natif‘ ed/shown ‘on- the-proposed
- land use 202L on. 17 09 2005 qnd this prest!g)ous institunon was, set up
much before 17.09.2005. Then in that situation, what action, the Board

Secretariat expects the State Government to toke against

this National

Instjtut:on hawng important rote in Nat;onai se:unty? erewrse National

:egardmg its true mtent:ans, because the toncluston as ‘drawn 1120 tdses -~ - -
re_ferred in-the-memo dated 23,46.2014.(Aphexure-{) are not on the basis of

- "ecr-'rt/ Gurur‘ ’NSG) Ca'npu' cxt H—,npsar was

then HE’ Presrdent of lndm in year 2003 snl! it Is desrgnated as NCZ h
Similarly, the National Institute of Finandal Management is existing since
1993, but still the Board Secretariat is insisﬁng that developments have
come up aftér publication of Regional Plan-2021 on 17.09.2005 and has
been fitlided as violation in the notice. Simitarly, some-of the buildings
hke Iehsrl Compfexes, Cﬁueges and otber, pubhc bux!dings whiclr are
sevent:es and .

!ocatea mthm tbe tov s!abadres and’ '-Jere constructed in

eighties of the last century as is evident from the foundat!onl fmuguration
- plaques placed in these buildings, but these have also been designated as
in one of the-_
he Tases, “the Board Secretariat i, rnsrstmg that developments heire come up
) after pubtrcatron of the Regional Plan 2021 the praject, infact was

" 'NCZ‘s and. have been mc!uded as . wolasions in the. not!ce
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EX AR

undertaken vith the financial assistance of NCRPB itself in the year 2001. . .

T _' - 71973 ip the year 1982 and one temple known to be existing for fdst about
R --:_- 100_-years have been shown as violation. This® shows™that - the Bodrd -~
-Secretariat has been blind to the facts and has been totally cm-ele 5§, and.

Even a residential colony -namely Green Field Co!ony exempted from the: SRR
R S provrs;ons of the Harydna Development’ and Regutat” on of Urban—AreaeAc&‘.s,-'

'--..s" L

& R . -nsensitive’ towards situation of the ground and-has scant regard for the- - 7

decrsran of the Board jtself to carry out ground truthing_ in respect. of
T depfctmn of Matural Conservatmn Zone on the land use maps. .

L L A

- -7_-- §Jt has atsn been nonced Thdt umform approach hds not’ been fo![avrea’ .
. - while depicting the NCZ's and buitt up areas. Whereas number af NCZ‘s have
6 4. been designated in- thickly built up areasfurbanrzabte Hreds- Biit™ ong _: -

-

@®- o exempted colory namel y Kant Enclave in District Fandabad wh:ch fasvery.: oo

sparsely buitt up area, has been shown as built up area in the proposed
colony of about 425 acres, only 32 no. of resrdential hauses, 3 no. of water .
“tanks aiid 2 no. of tubewells have been constructed ull date.- Hence by no -
stretch of lmagmatron it can be desrgnated as built up area specraliy wben

I o med an IA. Depii.iu. of a targe area of the said-cotony as bujls, dp -arec-an-.
. "  the proposed tand use map enclosed with the, Revised: Regmndl Plan-2021

R even when there is no construction on ground, is an dtte'mpt 16 give undue
— and” huge benefit to the private colonizer and illustrates the dishohest
. “intentions of the concerned officials of the Board Secretariat, “This c{early
indicates that the ground realities have not been taken into consideration
either due to lack of serlousness in preparing the existing {and use pfan and

- . -7 -_eorsequently in designation -of NCZ's or “due ta same extranews
. .- considerations.

P

&® e o0

8. No one in the State had ever imagined that such areas will be

designated as NCZs on the basis of perception sathered from the satellite
imageries. Instead of making corrections jn these unwarranted mistakes,

. the State is now being threatened with a notice. Needless ta reention that

)  the State Goverrment has already nominated the officers to be associated
-in ground truthing in the Committee referred above. The :delay in
completing the task as assigned by the Board squarely lies with the Board

Y

- : PogeFdsPil

LN

@8 0 ®
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-tand use ‘Map enclosed with the Revised Regional ‘Pian-2021, fn fact in thls ’

= ) - the colonizer has lost the cose it the Hon’ble Supreme’ Court bu‘t has agom o
= . M




-7 ": - - Secretaﬂat because4t has to initiate the process of ground truthing mth

' respect ta the. NCZS

) - 9 i The rssue cf lotating ‘the NCZ within. tho property!ownershrp of
ST "pﬁtste*mdmduals lsugamsf. the fundamental right to_property, cherefore, o
-+ = - needs-to-be taken very senoust‘y Mere depiction of NCZ on the basls’ of

_ finalization of Reglonal Plan and the stubborn att:tude of the officers of

e -_fhe Bogid to keep-on msistmg that these deve{opments have come after =TT

i
»

] - 10 u: may not be out of wntext to mentiori here that the NCRFB hasTreeri
e e e - . ronstituted with the consent of each part:cnpatmg State, The States have
oL T equa! stakes in achreving the abjecbves of formulatian of this Board and ta‘
e - implement the dec:srons of the Board in its true spi nt The State )
.- ) C Gavernmpnf 18 mrecdy given fts commitrment that the sarr:ut'y of-NCZ
S _areqs s proposed in the Regignal Pian-2021 will be adpered to. T herefore
o - - the issuance of shaw cause niotice, in utter disregard of the decision of the .-'
7 " ‘Beard ang. commitment af the State Government, g0es agamst the Spmlt af
LA - constitution of Board hence, needs te be immediately withdrawn.
o ?p/ Therefure, instéad of issuing the notice in haste, it would have- been
appropriate that the_cbmmfttee constituted for the purpose should have
! - been activated hy the Board Secretariat and the factual status on ground as
o ' ] commumcated by tne State Government should have been venﬁed before.-
“reaching at any tonctusion.  This verification would have enabled the'-
‘Board to make necessary changes in Revised Resional PIan-éOE‘I and
consequently by the State Government in the Sub Regional Plan of Haryana

Sub Region of NCR-2021,

S o ... M. The cases r.eferred to in Annexure-| of your letter dated 23.06,2014
.- o A have agam been gorveﬂf‘ Ted ai slte and the comments with respect to ea:h
- of the case have been prepared and are attached as: Annexurﬂ? Al
Phatographs of the sltes fiave also been obtained and are enclosed. The

. facts and circumstances referred agamst each of the case treated t6 be

c wolation by the Beard Secretariat mdicate that the Issue of identlf},nng the

Fela T Natural Conservation Zone is being treated in o very casuakgranner by the

: Pegmeuits

i : S ?\‘%

TS TR O sateflite-Tnageries- o thie. drdas where buildings gre”in ex;stence bef ?r_e_,--. I

o ubticatizn of Regionai Plan-2005, without verifying the facks frnm the- = 2
T " Held; raises serisus questionsegarding the intent of thiese ofﬂcers e e

]
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Board Secretariat-and a serious jssue is being trivialized. Conclusions have

. .. been drawn w;thout gorng}nto the facts and deta:[s erther prawded by, the

"':; - T Departmenf or_whrsh are atready cwar&able in éhe Board' -Smce-.t_he Board
"l Secietariar Was so- much cancemed regarding wotatwns of Nafurat

these sites should have been Visited alongwrth the rJfF cers of the State
Gav.ernment and factua! pasntren should- haye been .ascertained bafor'e
reachmg at deftmte conclusrans treatrng these as. onatrans

S —has been done in- d'eprcf’ o of Natural tonservancm Zone area: as per fand "
- - -use in-RP-2021 notified in 2005 and as.per exrstmg land use 2012 which

. area ‘shawn gs Natural Conservat:an-Zone in_the Haryang- Sub Region: The.
Board is aware of the fact that the State of Haryana never requested for

has been ciear!y stated in our. commumcat:on dated 20,03. 2014 that the

‘ e State remarns fuuy commrtted to- the concept Ehat the natural features AR

) identif ed as envfronmentally sensrtrve areas need to be developed as per
braaa'_pohcre» decc-"bad in the Plan _Thrs huge redact:on of' 31?’10 89
hectarr,. Ll by EHe NTR. F'!ar.m_, B‘ong oh e bc": c* $hefr iy nxemse
-is an admrssmn.af the fact that.the. earber deprct:on i the lond use Pian in.

" the RP- 2021 norrﬁed in 2005 was. erroneaus and agamst the .pnncrptes laid.

this hige reduction has been done By it si0-imoto. The State Govemment
has only pointed out that the deprctwn of Natural Conservation Zone
should be tn accordance with the principles laid down in RP-2021 as weﬂ as

careful consideration, decided to go for time bound ground truthing which
unfortunately has not been initiated by the NCR Planning Board till date,
Since the State of Haryana has no role to play In reduction of Natural
Conservation Zone aregs as shown. in Para.Na.5 of .the notice, it shouid not-
have formed part of cne natice’ at all By snowing thrs change analys:s, an
attempt has been made to ShOW‘aS rf thrs -'ruge reductrdn hds been dane at’
the initiative of 3tate of duryana which it Is not. Rather, thankful{y the
correction has been made by the Beard Secretariat realizing that it had

A
§

. +. el Lonservation” Zone desrgnated—areas, Tt woirld -Rdve been -appfopriafe- that -~

o 12 LT in Para No. 5 of the rbrd notrce dated 23.08. 2014 an ana!ys:s . -
s - 'mdrcates that ‘a?rage Fed‘utudn O J1710.89 hectdres-hasbBen dome it the” - -

reduction in the area edr-marked as Natiral Conservatron “Zone. Rather, it

dawn in the -RP- 2021 The Board has far!ed to explain as to why and how n

RRP—202‘1 and to- 'sjpport Jts arguments an rlrustrafrve hsf of 35 cases
alongw:th documentary ewdence was prowded on which the Board after )
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|
l =. Hime gap between the Beard. meenngs is minimum, six_months, _In_the

-~.wrongly-depicted: huge -area, os.Naiuraf Consenfqtron Zope eorher ,n total s .
, rlisregard of pnncfptesioid down for identification of Hatura! Conservation ' @ - .
Zone.” unfOrtuoately, the ,same ~iniconsistencies, persrst in- the' revised - -

depict:on also which- w:ll hopefuily be. corrected 5007 ofter ground &

T truthing- - L < ".:.-‘“' - - T '_'.'. “_ T T "".i'."_"'@"...-.
=243 Horeovers the-'mandgte -secoredrby JTe'BédEO“ Secretanar to rssue SUEh “:i e _;@ :‘-..,‘
notices is based_on the _supplementary agenda ploced before ‘the speclal @ i

meetmg of thxi ”udrd on '25,04.2014, Themam reason was thot where\cer LT

de«:!opm nts are being corrwd it Bnd" w:m:.‘ =re Inconsistent “with the” T - WL
Regroml ‘Plan’ and omount to wol’otwn, ‘nutives are to-be 1ssued becouse-the IR L AL .7
present case, no violation after the sald Board meeting has been olleged
“ ratherthe cﬁscrepanc;es pofnted out by the -State-Governroent: and duly - - e
token cogmzance by the Board in the- oforesard meeting have Beeri’
corisidered as worqﬁons—end T notice ims been fssued Therefore, the e e -
noMce 1s not onid ¢ ,mworropted but It totot cb,se of Ehc deleqonoo qr"ntco’ - h

”byl:heBoordmth:s‘mgord""- . S =L el - .-

. . -_._ .. . .
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qa’g . In view of the abave; it is requested that, the obove notice dated . L

M 23.06.2014 be Immedlatefy withdrawn and the matter may also be. ptaced S
before the Board to tcensure’ the "Board Sccretafiat; since the State " - -
- Government firmly belleves that issuance of this Notlce is gross misuse of
the delegated powers. It is further requested that ground triithing exercise
should be’ undertaken at* once -as ihe farge number of people are. facing -
great inconvenience due’ to wrongful depictl‘on of ‘their areas os Natural
Conservation Zone at present. We have given commitment to abide by the
depiction done by the NCRPE as at present till ground truthing is done.
Therefore, any delay in carrying out corrections may give rise to numerous
litigations for which the Board Secretartat will be sguarely responsible. "

®e0eey

1
1

) - {ongmmthe said reply, the documentary e\ndences about wrong depxcnon - )
of NCZ h; NCRPB- were alsc. provided. 1t was also stated that-the State of: Maryana has no o
role to play in reduction of HCZ areas as referred in the notice. This aspect regarding non-

* validity of the NCZ areas on the basis of sateilite imageries can also be very well
apprehended by the fact that in Gurugram, an area measﬁ"dﬁg'.ﬁJ.ﬁﬂ'?_.'éild_'-{9;23'5 hecfare -7
was categof@ed as NCZ in the Existing Land Use (E_L_-.U).&‘! 99?'. &2'20.12. resp@ctiVEly. N
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@9 . .
) Moreover, in case of Rohtak, the areas identified in the ELU-2012 as NCZ are altogether
@ .| -, different from the areqs identified under.NCZ in ELU+1999. These discrepanmes have been. - -
'_-'j-.‘@'—'.- . cromaecl up due to—the reason thaE neﬂiher the NCZ area were - aried on the Regional Plan
RN -after grousd- trqthmg.and por it. w_as supported o_y re\_zenye -baset boundaries which could
8 s délinedticri of NCZ at site. Plédse e ANMEUTEHKCS
" @' o _"7' 5. o Further, in comphance of decfszor; of Speczal Board Meeting held on
L 15. 04 2014 referred at.] para 3 above, ‘the NCRPB, \nde letter dated 12.08.2014 issued the
T T - Termis of Refarence (ToR) Tor grotnd.triting-of NCZ and for this purpose-constituted a + - -
: ___@. R comrmttee e under. _the Chalrmanshlp of Pringi _pal Secretary ¢ concemed of the parumpatmg -
ST M pites hawng Fepreseritative of MOEFECC: NCRPH and NRSC- alongwlth officers of Forest
-- @ -Department, - Revenue: Department, Mlmng Department of State Government and
@ - " . ‘concerned Deputy Comm’rsswners as memtie‘ris'oi the Cofymittee: Acofy of ToR'is enclosed
.-, s Annexure-B. e Il i
... —-b...- - :Immediately.- after- -receipt -of- ‘ToR, - the - State . took op the matter =
& on priority and the 1% meeting of the Comimittee, constituted for ground truthing of NCZ,
TSl T s hetd -0 -25.08.2014; . whereilr | it~ was “-decided that NCZ indicated ™
@ ) m RP 2021 AD may . e adapted only as references to initiate the study. Nlne
“j@.'_-_, = Dlstncl Level -Sub- Commrttees were, constituted under the Chairmanship of concerned .
%@b - CBepery s.eqwmt::r e W eETry nut Lthél g _;ound frn«.mng ‘which was fo':.sa:hng of )
T ofﬁcers from Forest Department NRSC NCRPB MoEF Mming Department and T&CP. The
@ LT DTPs of .the mne Distncts ware instructed to submit the final certified -
. @ - - report as approved by the Sub Comrmttee It i felevant to mention here that though
@ - the initiat . meetlngs of . the SLC-NEZ. -and ground truthing by DLSC were
C attended by the representatives of NCRPB, MoEF&CC and NRSC: however, subsequently
@ % the participation of these organizations in the meetings of SLC-NCZ
LB ’ 38, well. s graund ruthing being . carried ;out by -respectiver BLSCs had been regligible .
@ - desprte notices to attend.being sent eveiy: timie for the miedting(s).
& T The jssue relaﬁ'ng to ground truthing of NCZ was again discussed in the 37th
meeting of NCRPB hetd on 04.12.2017, wherein the Board directed the NCR participating
® " Sltates to examjne the revenue records and carry out tie ground truthing. Accordirigky, the
-®. - directions were gwen to all concerned Deputy Commissioners & DTPs on 20. 02. 2018 to
@ -' oo =€ - ensure corrrptat:on of‘ the ground truthing of ‘vet- ta be decided’ pockets of NCZ hy the
:@_ respec*we Dlstnct Leve‘ Sub- Cornmrttees The reaurvey of thes*= pockets bas been ramed

aut by field offices and as per report the area under NCZ is as under:




-

. __; (A-\rea in Hectar

R AR T e e T e e e e
- District Asper ELU 1999J As per nLU 2042 | As per ground trithing] - -
e e © 12,517,841
Farldabad L 15401.55) - - 115400468 | ﬂncrease over 2012) |-
Cel o [Cugam] AR i5a15E ] T 15,083.06 | -
i sl pdhag)arny - - - 12,661,881 - 72]4 L/ N 2,276, 32 L
Rewat 21,657.47 17,942, 62 ST T AT AR R
e oo fPalwal_- (- 8,180.58 . 5,177, : — - 325703 |
2o =T b Panlpabl £ - 876168 [T '".:-:6;5_1"1 ._46;:_ g P74 Y |- T RERE Ty
Rewari 9,898.89 9299997 ° - 8,73%21F- *-7-"-
ST 7T [Rohtak. e -10,294.85[ - — .. 5064811 . . .. ..794.85]
sim oow u=- =-|-Sonipat - |- TAB,837F0[-- - B,575.74] - . .. _2.568.60) .. _.
T T Tl - - 1,27 14%30 - -'90,2302.‘42' LU T 6,3840664 -
- B.. .. - Here itis also to mentton that the State had been repeatedly requestfng

NCRPB for c(arrrcatian relating o apphcabihty of the MoEF Aravalh notification dated
-07 05:1%92 on. the areas. npt specified, m the safd, notiftcanon thh reference to meetmg
- held under the Chaitranship . of Secretaty, MQUB on, 16.08. 2016 and Te. 09 2016 wde
: memo ﬂated 2%.12.2016 (.Annnxure-C), addressed to Member Secretary, NCRPB New
) Der 1t~WB= reufrated bv the. Stats t'ta-t‘t"n“ tern Arwalh renge/ wts doesn’t 2 ﬁ .
o revenue r‘ecoras The -hiils and land’ parcels assocm*ed With hﬂfs are re:orded ae ‘Gair
Mumkm Pahar jn revenue records However, there are certain pockeE’whxch are recorded )
T -as GalrMumkin Pahar; but actual‘ uses suchias agricutture, rmzdsl burldmg ete. have been
) prevalent for decades ~and therefore— these ‘potkets may be: categonzed as per ground B
realities. The issue was raised by State of Haryaria during the 37 Board meeting of NCRPB
' /)af,)/ held on 04.12.2017 that the notification of Aravali dated 07.05.1992 is to be followed
'_ completely and ih its letter and splnt and thus for inclusion of any area not specified'in

’ '.___'_': Lhe nntjftcauon under NCZ the same‘ must be part of “glther- the instant’. Aravali

in

-

Notzflcatton or any other Statutel RuleINottfication “eté. Howe\rer, the above said views of
the State were not correctly reflected in the minutes of the Board meeting and thus for
its‘fncluSion in the minutes, a reference vide Principal Secretary, Town & Country
Ptanning, Haryana, Chandigarh dated 01.03.2018 was issued with a request for'
modification.of minutes. .

N - Therefore, clear detmon on the I.:SL!E‘ oF.. apphcabi'ity of Aravali-
noh"i‘cataon s reQJ!red -whichs.is still awaited Mareover, it was alsg .,tated in the above -
reference that the Aravalli notification permits certain activities with the permission of
MoEF@CC, whrle the NCZ—defmed in the RP- 2021 pro\ndes for the construction activities
only upto 0 5% for Regmnal Recreattonal actmt{es Moreover, all the States including NCT
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) L .. .out desprte follow up by subsequent correspondences by the State, as mentroned be[ew.

) a) DD letter dated 30.12. 2016 (Annexure-D}wntten by the then Addrtronal Chref
. ' ‘.' N Secretary, Town & Country Plan'nng, Haryana, Chand;garh tQ Secretary, MoLID
T T New Deln; _

) b} DO letter dated 19.01.2017 [Annexure E)wntten by Hon’bte CM Haryana to
g 0 Hon’ble Union Minister of Urban Development New Delhi; . -

&0 e T -MémdTdated 15.06.2017 (Abpexure-F)- wiitten® by Principal S"ecretary,. wan _&
T Country Planntng, Haryana, Chandlgarh to Secretary, MoUD Ne_w Delm

®, &

.
.
W
¢

28 ®¢'®
i

e Country Planning, Haryana, Chandigarhto Member.Secretary-NCRPB, New Detht.

' -~ NCRP Board meeting dated 04.12, 2017 to Member Secretary, NCPPB New Delhi

7 Further, it has been observed that there are certain areas, whevein the
- _. -. miningwas being done- eartier but tanned in‘the- year 2002 due te orders of Hon’bte Court
' Since, the matter is still sub-judice, therefore, the fmat sEatus of the’ area wrll be clear

- after the decision of the Hor’ bte Couvt and outcome of “appeal, it any, as - the

©0 60 06¢e o

.Court.lt is also stressed here that Envirenmental Clearance {EC} for mining in these areas
isa prerequisite as.per lawé policy.

9. “The detaited drstrrct—wrse recommendations of the ground truthrngreports_

RP-2021 is enclosed (Apnexure-H) for necessary reference, alongwrth the issues invotved

therein. In view of the same, it is to inform that the ground-truthing of NCZ areas have

been carried out by the State and the same are being examined and will be finatized after,

approval of State Level Comrnittee (SLC} for ground-truthing of NCZ and only thereafter

the final area under NCZ will be communicated. The area, so fi nalized under NCZ, will -
: have to be mcorporated in the Regronal Plan of NCR also N B

-

-~

U

Dethi should be puf to same parameters of NCZ. Hence these issues are yet to be sorted

U e) Meémo-dated 01.03.2018 (Annexure-L)wntte'r by .Pnrrcrpal Secrretary, Tewn &“' -
Country Plannmg, Haryana, Enandrgarh conveyiog. observatrens .on the rnmutes of .-

T TeTomn: :gada!_nrg: for Keeping rertain aves npen fof 'mnlne abradiy a.te,rtd% given hy LN {:{ LA
" MoEF&CC - and the State Government in Hon' ble’ Apex Coljit. Accordrngly, _the o
: recemmendatrom have been glven by the DLSCs as per ground—trufhmg of the aréa and the} .
connected revenue racord, whose status may be finalized after decision of Hon’ ble Apex .

R EEEE KRR

AR Hemé- dated 29.11.2017 '(A"nnexure—G)wrltten By Prmcrpal Fecretary, “Towmn- &" T

e _ ".carned -out by the respective DISCs' keeprng in view the ccmponents gf NCZ enumereted in. .. o
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S actton, - -

S Regardmg—coniormny of SRP-2021 AD with Regsonal Plan, it is to !m’orrn th _ " )

_inthe specral Board meeting of NCRPB held ¢n 25.04.2014, it was decided that the NCZ m )
NCR wtlt be dellneated by the participating States based on detailed ground-trethmg, _
_ alongwith verification of State revenue records and thereafter the SRPS woulcl staid

A TR

amended The relevant- extract 5F minutes of said meeting is placed- at? (Annexore-l) for' RN

' ready rere.renca.ln view of above the SRP-2021 AD for Haryana Sub Region Was ﬂnalized

| MOEFRTC ‘s ‘Coriveyed by 'NCRPB, which was confirmed by the State vide memo dated
s _SRP.Accoid_nglr_,j_after finalization of oroﬂnd truthins repo. is of WL, th"' same will m_
incorporated in the publlshed SRP after getting the NCZ sites geo-referenced. ™~
11. . In view of abové; it 1s apparent that the aréa undeir NCZ was never finatin. .
' . the Regionet Plan as the same were shown without any ground-truthing or site verification.

o . Therefore, | the questton regard{ng variation in the NCZ'ddesn’t arisés. lnstead the NCZ Eroin e

area to be finalized by the 5LC, on the basis of the recommendations of the District Level’
‘ Sub Committees (DtSCs), after conducting the detailed groun’l truthing exerclse Ehoﬂtobe

S UOPE R, &8 TEl repug for ha\nng iy a55essieil 2ialut Vaﬂndﬂi‘ in the 4 ardgs, Asen [ T

*date, the State:fs_of the view that the apprehension of the NCRPB/MDEF&CC aboist
reduction in NCZ areas doesn’t have any merit as in the past there have r-ever been .
- ground-truthrng exercise to ascertaln the exact extant of NCZ areas. Therefore, tr'e areas
' likely to be finaiizéd shortly by the SLC under NCZ are proposed to be.adopted in the ..
RP/SRP as well as the reference point for measuiring any variation in the NCZ areas and tll
then the reports of the DLSCs are being forwarded for mformadon and necesFery action,
T DAIAs above et

Principal Secretiry to Govt Haryana
Town & Country Plannmg Bepartment
Chand!garh

Endst. No. CCP {NCR})Z’I‘E-VO[-IIIIIDWI . Dated‘
A copy is forwarded to the Member Secretary, Natianal Capital P.eg[on
F'!anning Board, [ndra Habttat Centre, Lodhi Road, New Delhi for information and necessary

- DA!Asab‘:t‘sz. . . . o SO{ )
A Principal Secretary to Govt, Haryana
Town & Country Planning Department
. Chandigarh

Il

by the State on 28.05:7074 after due cofisideration of dbsarvations of NCRPB a5 wall-as: oi"-' T :

" 28.05.2014" ‘[Anngxdre-3); while - “Intimaiing NCRPB about publicatior. (v above. said .- - _ -
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"To,\/ R R IET NP e e e v e i
Sh. ShrawanKumarVerma T et . - .- i

: Lruthmgls OWEE.  rocan vl iene o s e

this regard, please find attached herewith a status report regardmg ‘ariation of Natural
-rConservation -Zone {NCZ), in NCT. of Delhi; recelved from DDA through e-mail_on our
request It describes fhe follows:

Sensmg Rr.;ort f:- S -
2 The ared under ‘I\«u. in _1,« a1 AU] z. as per.Naﬂonar K"mete Sensm" CenLe {nnSL
e repnrt W S s
3. leferenre i area [shrmkage] -as- per detall ground truthmg by' the states and
reasonsfcrthesame P o

’\!

Lo - Annexure- IV

(_\- - e - . L -
~ GOVERNMENT OF NCT OF DELE]
. - DEPARTMENT OF FORESTS & WILDLIFE
_ A~BLOCK zND FLOOR, VIKAS BHAWAN, P ESTATE, NEW DELHI 110002
| "F Na 8(352_]/Fm est/mg/zm-13 /Vol—iII/Pt A]3333 f‘.r— Datﬂ 2-?\*1@}! 2919

. Dy. Inspector General of Farests. . ... .77 L

e Muustry ofEnvrronment Forests&Chmate Change o ) -_t';
- Governmentof bidia ¢ -+ - LI T e ERRRIPAE R 3
. _.;_:.,.-IndlraPaJyavaratheWan . _,_'“__:___ A SR
T IorBagh Road New Delhi-03*" = -- R SRS AP S LR
i :_:_'jb-lb Stamsreport'vanatxou efNa.tural Gonservauon Zone {chgm Deihl_::eg: Lo
7 Slr S U S LT ...._-......:-'.:-.'__'-.'_'--.'.:._:..l'... i TR AU U AU S

- This is. with . reference to the.delineation of Natural Conservatmn Zone in Delhl In

'1he _area-under NCL in the_year 1999 (evaluated In 2005} a=; per Nanonal Remote

Asland under NCZ is under the jurisdiction of different departments and process of
ground truthing is in progress, the premse area change can be furnished once ground

L. e T e e e e me e e e

End.A/4

T . . ' Yours faith g
7(5 B
s oL T e (shwarSingh)

- ST et L D . PCEF& HoD  ~ .

T “ 3B
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af Natural Conservatmn Zone {NCZ} in P T Delhi

Status Renorf- Vanaimn

“- 1. In Master.Plan 2@21 tho,re is no lermmology as “Natural. Conservat[on Zone" ME’D 502*' _@_ -

. - provides different landuw caiagories stch as "Recreationaf* (Regional Park Dlstn:.f Parf, )
" City park, Communlty Park Hlstoncal Manuments) and Grreén beltf ard Wa;er body' (Plant- -
Nursery. greerr belb’agrlculiural Green) !n addmon to these Iand use categortes the N

: _ réoréalional drea camalsobe part or—otheﬂand 56 stch B Industial, Resxdentraretc DOA™™ @f"
e --has deve]opedand mamtainmg large green areas 1n NCT DeIhl. L T @ ’

. NCZ as perMPD 2021 Aa S per table ‘1—0 of Chapter 1:0-Regionaland Sub-Regiohal Erame .
_ Para 13 ofMF'D 2021 ared for | Namral Features {F-orest‘ W{ld Llfe-Sar.::_:ary- Rldge,_Rwer B @ _."-
D Yauwra aie Other Watep Bod;estresns Is considered as. 19508. 10 Ha &'3 16 /o of .‘-iCT R

area)

- e Tttt = Taab L . -
o L2 _— e, e P, et e e

Table 1.0: Availébﬂii}r of Urbanlsable Land in NGT-Belhi far 2021

o 4 R ’_fg;:.ﬁ\‘hf’i s e g B )
o ‘ (TR ey SR 5 \ .-

o'.a‘Gemr*nh'ﬁ;ﬁAm:- NDTnﬂlhl R AR N o=

P -"_ amul-t?phrwa('ﬁspm“?\"’lut:l m miiﬁt.'c:-ata_ TR ?QT?‘ 7 -a‘fa@%?,:l'
:.llhlllhl - It ﬂ‘ai{']ral.F’Eamr.e-s“tlF&.a‘s.]:W-ﬂ.ﬁ.i-“’ra-.s“:‘.l.a-}-,.l.'-!;e',.-'.‘--.-‘{ésﬂ.g' L] Ill::‘l!.:‘{él{é:l lllll:l: )
’E. - River.Yamufzand Other Waler Bodi asli)iams) - - R .
THEAEPTEL S nll-u'b--n--u-i:.--qlqcn-n.n-u-nuxu—u-u-unu ---;uu-uuuiu un-uu.----nq-- LTSI ! )
4 -] Sub-Tofal (BGR-Up ¥ Nalural Featiresy - - -~ . © BIGTAA0. | - - GOAT -] - J o
5 Balanced land avalable in NCT - Delhi{14) - - 5862830 | - “. gos3 <= @ -
§ | -Land {o be kept resérved for - R e R P . @ :
(i} Disposal of Solid Wasle generated up 1o 2051 40000 6.74
(sanifary landfil & statulory green belts) _ . . @
(i} Melro Services / Utiliies e.g. pawer plant, grid 10000 674 o
R statrenuatecandsewerage trealment piant el | . ST A . @ .
(m) Agnwilurazune inNCT DethmcIudmg da{ry . e ‘11000 - -:T:42 n -. )
farming, horficulture, greenbelis elc. N B N
7 | SubTotel-6 31000 .- 2090 -
8 | Proposed/ActuatLand available for urbanizafion (5:7) | 27628.90* | 18,63 &
- 9 Tetal Urbanisable area 2021 {inciuding built uparea |- o7790.90 | 65.94
1899) (2+8) . ' ©
10 Population, whtcn can be-accommodated in 5779090 | )
ha. @225 PPH =220 lakh . T . ®.
* This included urplanned ard eod-rg Bultt yp rea. LT o — s

" Scuce: NGR Plan 2021 .




@
S -_:_-'-.3_.-.Natural_(ﬁ_t)ne'ewa_ﬁon_Zone .(MGZ);as-proQQsed: inthe-NCR Plan 2021 was incorborateel m L
®

@ ‘ 2. MPD 2021 was prepared on the base map of Survey of India sheet (year 2001) In the scale
® ; ) 0f1 10 000 wherem lt was ’tned that a]l naturai features are considered in planning to the

- T L’ .___-;'___- .extent_poemble o _.‘ .‘-_‘_-'.' T ..j B __-' O - e N _

- revised draft chapter 8.0 on  Ervironment’ of MPD 2021 in para 9.4.5 "Natural Conservation
) - Zdne (NGZ). The thapfer is vinder corisideralion of MbHUA and is still not notified.

e T -'-‘3,"&'etﬁ'rEI'-éoneeNEBTo’r}' Zone has" been ‘méftianed T {He approved & nofified Zonal L T
B " o - Development Plan of Rwer Yarnuna! Rwer Front Zone 8] (m para 54) as the Regionel e T
- @ =777 -+ Plan2027 has identified Tiver Zone as natural “Gonsareation dorie and recommends fhatthe 7T TSR
e waterbodlesbe keptfreefrom any encroachmentfdevelopmentto aliow free flow of water S
@ T T '."'*1‘" LTme e e DT T ' ' e
IR = R '--'--'e:-;r'ouowing‘ table indiicatss dbout 14:43% varidtions (reduction) i NGZ area on NCT Delizas  -v.c.l o700
- 6 -.. —-_. .PerNRSCanalysis on varigtien In NCZ in NCR Participating States as supplied by NCRPB: ) '
L8
-3
' @ T -
5’?. . e = 35
, "*é‘ ‘ - [Forest =TT ) ‘7qoe.o7£["'°“.. 597027 | T ¥y Bt 7 ‘
V@ .- - (Wastelnds .- 7. 1" -547439 (. [ 484814 | . .625.25 1142 .
‘;@ T 7 |Waterbodigs: <7 - - ] . 2009.68] - 2250.85 658.83 -22.64' i
ST Groundwater b a1 43T -0.05 0.12
® ' rechargeablearea - ' B ' T
Total NCZ'area 15437.06 13054.63 238243 -15.43 *
%MNCZto Total Area : 10.41 8.80° ;
_ '--:.A .-.-. -.... - . - EEPSL NP SR e L. e — - a .E'-

o

6 Delineation of Natural Conservation Zone in Delhi was dlqcussed in 33" meeting of NCRPB
held on 01.07.2013 under the Chairmanship of Hon'ble Minister for Urbar Deve[opment To
delineate Natural Conservatson Zone in Delhi as identified by NCRPB, Satellite imagery

"~ {1:10,000 soale) of NCZ as per the draft RF-2021 was obtained through NCRFB/UD Dept,

- _'- GNCTD in the year 2015 and superlmposecl on approveu Lanuuse Fians of iVIPLJ-AUr_’ i

3

580 © O 0 00 o

_ZDPS by G'- un.r DDA, !mam An et page IS the examole of one part of the satalliie
image of 2012 as receaivéd in DDA with yellow polygon as NCZ of year 1992 and green
polygon as NGZ of year 2012,

S , :
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Tl Listof 156 NCZ pockets i'alli:;g in D'el_ﬁi-:'s as éel‘ow:"

RATIONAL GAPTAL REGIOH HER) - - "
- . .. . HCTDEMI R

YRy R - .
=F =BT — oz , -

axn|

- . -
- - X
Legands cir L _u . ) . ,
- Jhlf'%. -
Lt Y
I mithe e 1 SRS r“
LedimanTant i
L N =
- Tadt St Netacndrs. - ..-*
R I A I T X =t~ el S i v
! e [ 2 - M, 'n—"’"..:'-‘.._.._.-'.._‘:.‘_.—._“ﬂ,:g:_-‘_;-t .
i 3 roabodn {Permor@) - - g SIS TRE TR e Sman T T e n o )

7. Subsequently after ground truthing and interdepartmental meétings.bf DDA, updated status
. was submitted to Chief Regional Planner, NCRPB with a copy to Spl. Secretary
- ‘(Wo[kleWD),_ GNCTD vjc'iejgtt_er na. F. 15 (10)2012/MP/D-14 dated: 02/06/16 aldng with

" -" . gonsoijaated zone wise 58 NCZ nockets detalls for NGZ as peryear 2012,

> - e -
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8. As a resuit of the ground truthing. It was obseryed that -rﬁa'h_y of the'sitess Identified at NCZ by -
NRSC fall on already. buitl-up area and therefore. it was mmmunicatéc'i 1o NCRPB that it.

- ‘may,not be possible for DDA to indicats all {he 156 sutes as NEZ, Howevpr wWhere ever o

'possmle availaine sites can bé shown. as. *Recreztional’, -under. est“Bhshed hierarchy. of

_.green spaces in the MRD-2021. It wa$ also communlc‘-.tecj to NCRPB' v;de letter dated,' o
02/06/16 that wherever feasible both | legally and. physucal[y as per site- GOndlﬂdnS. change L

of landuse of sites will be carried out by DDA as Tiow most of thé area has been zransferred )
to local bodies and they are now the land owning agencles, therefore a request has to come '
from local bodies and they have fo be involved for such demarcations and land use change. _

9.” As the Information relating to. NCZ bém@ﬁé%’_-&& no:t’cn veﬁtq;fl:'é[ig-;iﬁ;c‘x_i. féfr.r-i_'gi._'_i{r_iagé.s_' :- e

provided by NCRPB are also not geo-referenced, digitized therefore teniative ~
superimposition has been done on the MPD-2021 ianduse map. It is further to state that -

"MPD-2021 landuse map Is also not on vector/digital format. Therefare, the accuracy of the

extent of landus_és falling inside the NCZ boundaries is questionable and cannot be provided -

. with exact percentages However, the same is tentative]y earmarked in the cdnéolidaied

submn:‘ed to NCRPE i the yeir 2016. e

§
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10 To ensyre accuracy. it has been therefore considerad very important to prepare the néxt -
MPD-2041 dn GI§ platform with al) mfon'naimn in vectorldlgﬁal formatfor whlchjt has been
ciearly menhoned in the Memorandum of Understand:ng MoU) su;ned bemeen DDA and
NIUA fordeve!opmg a unified GIS based data platform for Delhl whlln prenanng MPD—2041

11 Wrth constraints mentloned in paras above, ah exercise of rewsmng the year 201 ] ground -
iruthing report has been done and an attempt has bean made fo find out the reasans, of, the L

shnnkage‘JVanatmn in the Naturai Consewation Zoné in Dethi as lden’ﬂf' ed- by NERPB ahd-"

. merrf.lonad atf para 5 above. This exerciss hals been dong as-per. f.h&.dIFECtIBF]S otSecr-etaLy
MOEE&GQ gwen m the seoond meeting on 28/03/20'19 in pursuance of order of Hon ble )
Lega] Aid Cbmmlttee NGT Bar Association Vs MoEF & CC,  _ . e

i '12 rwas’ uecided—m l'thneehng that all the state: goverr‘ &l wﬂ] promda status repert fo; tna

.shrinkage in Natural Conservaiion Zoie (PWA) ir: -the NCR narhcma!tng s o

and aﬁer validation onward submission to thi Secratary, MoEF&CC for pemsa!- .

- Methodology: -
-4 -Yectorisation, SFRatural Fﬁr,smv%zzlfan Zv:fne (N{:ﬁ; pw;kets m’ ye,ari‘ 5
N RR PR pOsET languse pDE Nﬁaﬂbﬁawwﬁ&ua’ ’ag %éf,:i’i_’?;
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.l'!?:llll wluay
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14. NCZ as per MPD 2021: _

@@ & &

~ Natural Qon_ser_-véti;o_n Zone I(NC_EZ) as a category of landuse is proposed on Land use maps of
727, the Regionel Plen-2021 e iyellas thé évised Regional Plan - 2024 based onthe NRSC satelite s _ "~

" mages. T he"NGZ-camprises. of major ﬁaturalj'féatd'rés_ identified aé'.-eﬁ\!ironheﬁtally- sensitive . i

¢ et AFG@-SUCh, as Aravalli ranges, . forest-ateas,. 'i'i_vers;, lgl,(es;:,_.qi{a_gér | bo'tﬁe,g. arfgi__gt@illnéi Wa,_f'li_i"‘;__, e - i
“recharging areas. As per Clause 4 of Chapter-17.0 Devefn-pment Code of MPD -2021, N(-;.Z.c.an o o
' be categorized Under ‘Recreafional and ‘Grésri belt/ and Watsr biody” Gategory, The MPDY2021 - °
- was nofified in tf_Te Year 2007, wﬁeré NCZ wa-s r_1c;t' a.bart'of M%ste;l?]an. ) A o
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15. NCZ @s per Zonal Davelopment Plards (ZDPs):

DDA, 2l the Zonal Révielopment Plans (ZDPs)
notified on ‘or before year 2010, While” gverlayiig:these
observed that despite riaximum precalition faken-to préserve fhese environmeitially. sensitive - --

areas, NGZs as-delineated:by NRSC-and shated. by NCRFB showe

cﬁ"\-f_ér'iqﬁé.’p!anhirig zones were approvedand: 11 L
5:these approvéd ZDPs on-the-NGZs, itwas =~ .- = -

d some varigtions. - -
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-:1? Observa{mns and Fmdmgs e

Ca: Natural Conservatlon Zones (NCZ) as marked by NRSC and Supplled by NCRPB in the year -

- obsewed that the-fic gures shidred by NRSCZNCRPB is not the same,

« MPTERT, . R e
l—ulmﬂwﬂﬁ —GH‘F-D-I :' .

2012 when compared to 1999 satellite image showed variation (reductionlshrinking) of — 15 %.

When anaiysed at DDA by mhouse vectonsatlon of the year 2005 and year 2012 data, it was

1
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R ~-..-The exermse of analysang thls vanatton showad foliowmg results -

‘ T : '—- d -S;r._.- Zcmes of Tgtal':h;'ea ' ~ 2_0"05 - 2012 Aream - Area ot
ST T No. | NGT Delhi- | of Zonss™ | {(InHa&) " | (in. Ha] -Variaiian in | Varlationin
R e g R (171 - - L AU - Ha” " | (Yhage)

1. E 210728 | 488 | 687 | 168 -34.7

B SRV 6 aemza b B3 -| 8sa - -488 7794

U M- 27808.9 65759 | 60968 | 4791 7.3
R S " 167396 | 852_2""'2‘“."?:{5?2:‘-'?-' STEO Cr 94
Ti¥yrmee kB L AMIQ- L asarz. |0 gqec. |00 | 000 0.0

oL 6 B 57177 | 642 .[ 833 | - P04 v
S en | 7 ATOWEY | Hams |00 ] 00 |- 00 0.0

S 35774 1 oo 7| BRI T tead - 0.0

T PR T Cagyanig Y o oeeee T o724 cBeR2. . o L 719
- - KL Mo L asgtay |-o2818 | 478 | 2635 | 937

11 Kl 15881.7 78.1 81.0 29 a7
N P N I o ~.9220-7-17-882 .- <2308 73.2
- A1 9 | 244907 | 3083 [ 9535 | - 3569 27.3
o 4 “K“ T -madsse fo 14770 | 473, | 1304 88.3

oo e TBL T | mma | 415 | 4ma 0. 200 5.0

VBTN S samea. | 5114 - 2010, | 13103

S AT T searss. | 0277 |

. . _1.§_' L . - 54866 37
"TOTAL
i b As exp!asned m para‘B &- 9 ‘of thB report the Varjat[om is attrjbuted o the fact that the -
. Information re[ating to NCZ houndartes was not on vector] dlgrtal formai images prowded by
NCRPB are aiso-hot geo-referenced, digitized therefore tentatwe supertmposutlon has been
done on the MPD-2021 Ianduse map.. If is further to state that MPD-2021 Ianduae map is also

- - "7 et o vec-.orfdlgxtafformat Therefore, the accuracy g of the gxtent of landuses falhng inside the

i I NCZ boundanes:s questmnaoie a’nd nannol‘be provtdedwﬁh exact percen!ages
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_c The Natural Conservation Zanes (NCZ) as marked by NRSC and supplted by NCRPB in the

year 2012 is not the only envrronmentally sensrtwe areas wrt De!ht Large and smat[

TR Takes efc in the state- government These: departrnents ‘arer better placed o cernment. on: the - e

. aetual shrinkage if observed in forest land water bOdtBS 'was_te Jand and ground Water recharge

‘envrronmentatly sensmve areas-are spread acrnss»De]hr whrch are well mcorporated_m the Ll

:Master Plan for Delhi 2021 under, "Recreat:onal" Landuse 'Séme’ ef these m|ssed out NGZ areas -' -

__‘-'- fri e m T et
- - L ] - e fL T Tt - -

- by NRSC those need conservatlon and preservatrons have to be vent" ed by Forest Department .

GNGTD and by othar agenues locking after the.ground Water recharge-areas and waterhodles . o

- -__. -t = HR ._'-“'" .'--.. = -t

areas. Also all the concemed departments and_ULB's have to be 1nvo|ved as Iij |s net the

-implementing ageney. . " . LI VLI .o T -"- e me T

- d. The variafion is also due to buiifiip that carne ip  In'the RGZ &reas Which” A ariauthorised | m ST e

nature and Is"to be seen and monifored by fafid ‘owning ‘agéncieshitian -local bodies a5 "o - o

.- implementation of the plan is tijt_e.prerogetivepf con cern_e_c_t d epartrrter_lts.ot th_e_s,tate_government. .

- & The reason for this. vanatr,on in Natural Cnnservatlor Zone areas as marked by NRSC and
supphed-g_;r NCRPB- crfutd also he' attrr*(x d *0 two f::,tors one bemg the dlscrepancy " the _
~NCZs area consrderation on the satelhte rmagmary by NRSC and second_that the proposak of " )
) NCZs was not there at the tJme of ureparatron and no‘nt' gation of ZDPs The reqtnsrte revrslorr TLte T
of MPD and ZDPs under MPD 2041 preparahon wil ensure mcorporatron of possrble NCZ areas
as per ground realities a!ong with other environmentally” sensrtwe areas under the regular

-

category of the tanduse of Master Plan far Delhl

f. DDA is also in the process of signing a MoU with” Suivey of liidia (S6l) for procuring latest * * ~
satellite image based Gl$_ basemap for Delhi (June 2018 vintage) for preparing its Master Plan

for De]hi 204';1 Alithe natural features inctuding environmentally sensitive areas such as Arava[li

N

et L i
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S P = ma]or thrustof the Master Plan for Delhi 204‘1 will be ‘Envlronmeni' ancl its allied septors.

ot

mandate of DDA for balanced de\}elopment of the city is pertinent to mention that one of the

T (;_ogcj_u__s_'igh.: ) T ISR N

T s The \.anahon in Natural Conservaiions of Delhi ana other mfonuaﬂun as mentloned in th:s report o @
o N .- "s!}-ou_ld b_e ve’cte.d validated by GNCTD through ground 1ruthmg and subsequenﬂy be fomarded @
- —:_ TR ;Jen;sél of-MoEr};&CC and thus perusal of NGT. Any add' if onfa!terahon in ihi,r'humberf.area :Z - "@_
el R of: enwmmnenta!hrsensmve areas for D2l may alsv be h]gj_?!_igllh_ed tor NRSCINGBPB through @.._‘
TLUT.T T this process_w_}'mfh can counter the shrinkage ftgure shared by NRSC/NCRPB. -~~~ = &
o .Dell’]l-_ Develc)pmun{ Authorit, {DD/) 25 a planing nody ca;n-oniv?:a;iluiéle fn mc:‘.-.;p;r;u-ng'tuese T
e enwronmentaﬂysens;hve are;s;r;;lepia.n-l:n.n;é.fo_r“the;c:tyénd ;;rescnbeimp]ementab!epollmes! —
. strateglestothese areas throug.mb master plan mterventlonsforthelrconservatron and upkeep - @
- . _ Whlle plannmcr also DDA is dependént on itie- dataﬁnfonnatzon ava![able -with: varous . .- .. @ -
_ depadments of GNCTD handiing and marntalnlng redords ofthesi r:_att_.lra} conssrvat;on -areas B 2
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Annexure-y

Toweft TR ITTEEhaor

(DELH} DEVELOPMENT AUTHORITY )

qreeT T qifaeri o aefter qur oA |l A

{Master Plan Monitoring & Review & NCR),

Ffr o SRe dRE, R SR, SETR TRE, 7S few!

1]
{4th & 13th Floor, Vikas Minar, Indra Prastha Estate, New Delhi-110002}

File Mo. F15 (10) 2012/MP/D-379
EGIR

The Secretary (UD), GNCTD,
Urban Deveiopment Department, Government of NCT of Delhi,
10% jevel, Delhi Secretariat, |.P. Estate, New Delhi — 110002,

fa=ii®: 20/08/2019

f99; Observations of DDA regarding the Girculation of the Draft Report to be filed in
the NGT as discussed in Meeting with Secretary MOEFCG on 22.07.2019.

TRIE,

This is in reference to the draft report shared by the Ministry of Environment and Forest
{(MoEF&CC) through an email dated 28.08.19 and 29.08.19 wherein the observations on the

“Draft Report of the Committee constituted in pursuance of order of Hon'ble NGT dated

07.08.2018, with regard to discrepancies in NCZ, between Sub-Regional Plans of the-
Constituent States and Regional Plan-2021 of NCRPB, has been requested.

In compliance to the directions of Secretary MoEF & CC w.r.t the meeting held on
28.03.19, DDA submitted a Table top exercise, Status report — Variation of Natural
Conservation Zone (NCZ) in NCT Delhi to Principai Secretary, UD, GNCTD on 02.05.19 with

a revised figure of 10668.37 hectares for NCZ in Delhi as per MPD-2021.

As the ground truthing work of the 156 pockets falling in NCT Delhi boundary is
underway by GNCTD through the inputs (ground truthing) by concemed land owning
agencies, it is advisabie to mention that the figure of 10668.37 hectares is subject to change
as per the outcomes of the ground fruthing exercise.

The above mentioned disclaimer is advisable to be inserted in the following paragraphs:
1. 5.2 para (iv) .
2. 8.4 serial no. 4: NCT of Delhi Sub-region
3. Annexure IV (Page no. 48} in Area variation Table
' S
STR I

. (31T )
PR (o) (HI) - TR, T, T, 3R T ¢, W, 3R

Delhi, 10t level, Delhi Secreiariat, 1.P. Estate, New Delhi - 110002
- Member Secretary, NCRFB, Core IV-B, First Floor, India Habitat Center, Lodhi Road, New
Delhi - 110003. '
- PSto VC, DDA for information of the latter
- Additional Director General of Forest, Forest Conservation Division, Ministry of Environment,
) Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bag Road, New Delhi-1 10003
. - Technical Officer, Forest Conservation Division, Ministry of Environment, Forest and Climate
Change, Indira Paryavaran Bhawan, Jor Bag Road, New Dethi-110003.

- Spl. Secretary (UD), GNCTD. Urban Development Department, Government of NCT of

-
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Ty giim

JFIEHT 78R

" Dafed: 23 April 2U19

s aremeee

~ It Tas baer ‘desifed wde your D6, fstter dated 24 104:2019 that-the repor;

[ of.ike- shrinkaga:of Natural-Cénservation Zone {NCZ) area. in. Rajasthan Sub- -
* Region, baset on grolnd-rithihg may: b Tiade-available to MoER&GC, Gol. by. .
-~ 30042019, it is _pertinent to_mention here that NCRPB vide letter datéd-

si2 05.2014—had intimated-the Stafe ahout the verdll-area of-the shrinkage.in the.._

- NCZ -drea; after demarcaling the-NGZ arsa on- Reglonal. Plan-2021(RR) and --.
‘*"Fevnseﬂ,_RPQOZ‘t - While. comparing . the. NCZ demarcated oiv RP 2021 and-: "
revised RF’-2021 variation n NGZ, hand around: some-places in..Rajasthan - -

Sub-Region.have been observed and the list of places along with maps was

—_ prowded by NCRPB, ‘ et e

- compliance of the-directions of Hon'ble NGT re_gardmg the shrinkage of

-images- {copy. cncic}sed). No rurther correspondence has been recewed m ’(hlS .

'--'regard fremMo:—F&CC SRR

in reference of our letter dated 28 11 2018 as no shrmkage in N‘CZ area

" was found in locafiohs {Where variations were abserved) provided by NCRPB and

the variations seems largely due to interpretation of satellite images, so, Stdte is
of the view that, carrying out the task of ground truthing at this stage does not
appears fo be required. However, the compliance of the nnal decision of Hon'ble .

" NGTinthe atfer s shall be done by the State. -

Encl. as above

Yours Smcerely,

Q‘T&;ml/

(D.B. Gupta)

ShnCK M[shra, SLE T e e
Secretery, 1. -0 TS Tl
Govemment of India, ' .
Ministry of Environment, Forest and Cllmate Change

New Detni. .~ -

a- . - = P - - R ‘

Ch!ei S ecrefary-

GOVERNMENT OF RAJASTHAN

-0 - e T .y ‘Govemmenl Secre!ana!,Jaupur.’lOQ 095 "

. W??ﬁwa’-r AT A027005
DO No Tpn.lmcp_jmczf-:c[ﬁ[qm—

‘ ‘\Jatural Gonsetvatiori- Zone (NCZ) dreas in Rajasthan Sub-Regiori, ¢hecking was = - -
~cafried out for the locations, sent earlier by NCRPB vide letfér dated' 12.05.2014
“and ‘based on Google |mages no sh;mkagp—m NCZ-aréa was found. Accordingiy,
-a reply from the Staln, wasgen’ = -MoEF&CC, Gal bn 28.1.1.2018 stafing thar the
' shnnkage deteclad- oy NURES sesms largely due to interprefation of saisllite

Tel. No. 0141-2227254 (Office) _ © ' gfg_i’zzzn-mlfpaxj 0141-2561324 {Res.)

E-mail : csraf@rafasthan.govin
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v

Reg- 3w 22.07.2019 Hi wro= dow ¥ RER s @ agar 9o agm sRA g
¥ afae o o e AU $ giee U ofT Suse wer @ qerd Wl

S v A Wiy S0t Tee o, T e T, qafeRT, A wd
rerary IR #EeR ARG WReR, T8 Rk 1 §-ie & wem @ e w2808

ARy

e 2010 ek YL Y 7. e YR i, e, o1 e g R

AT YR W 9 SRaar 4 Riie 22072018 B WS dow ¥ R f @ AT

w0 ¥ wRa =Ry ¥ qiee @ o arl R @ gme W sfieT Suer wXC

ﬁmﬂﬂﬁﬂ?ﬁ%lsﬂﬁaﬁﬁww@mﬁmw,mm%ﬁﬁﬁaﬁwwﬁ

T | ' '

2— ¥ WRw g TR @ ym Pries, son 9@ s @ U w1472 / @00 / T
WA —ali0T0—147 / 2010—20, RTiF 30082018 BN SU@E wRRl W oedl Werw P
IR B By 93 95 we - PRy gen ¥ B g RO ¥ ama vd wed. o
FTAN—2 B TN CE-TATES,/ AE—2-19—105Re / 14, [EFIE 24052010 BT WA
wes-5  wd W 5 wde ame W owed o Fues o3 W T
S350 / FT=3—19—317E /19, Riw 27052010 B R 1 9w & @7 T B
YT BT TG T i 27.08.2018 (BRAMRT o) B A RO F A T Sk
& o 3 O gE R ¥ 3 T wegiel ® wel e @ e § 1

He-Tp—a2IEd |- _
( < AT )
T | |

- 1ses{1)/S6—2-2010, UERAG
nﬁrﬁrﬁﬁmﬁﬁm\?w&fqﬁaﬂwm%@ﬁﬁ&—

1. aTged, e TogET &7, B0%0, WIS | o

2. W TN U9 UF PSS, SoH0 B O 9 T 30082019 @ <ied #
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TN Ug U RIS [T, geR TedT
AN /-0 /5, T @os, TR A8 SEee—226010
T |47/ o 3, / wAoshodlo—-aliogo- 147 / 2019-20 foaisp - 30 082019
59 W, £ He. 1 8%y / i
TR TG R e g2, S Lo
SONOTHA | ) / :2,1%
v wR, vafeww, o v e WREE A B wWR v e 22.07.2018 O
w1 Jor % IR A @ oeR mo g sRa e § wied @
S arel R & gioe w® affiET Sueel o © TR ¥ |
SWied Rvge FuO WEE B U5 GE9-1874 / A16-2—19-1874 / 19, (&P

28.08.2019 &1 HeH UEY.FRA. BB N, e woan 4§ wivg, wievw, 99 0d_Fedg. e -

qRee WTery, WRE WRER B @R W RA® 22072010 WU fow § fER oA ®
TR Mo W sRa R § wfed @ oR ol Reid 3w (goe) @) Ol
ST 6wt Fare fe ot e e g sive © gugeae gend, aRedd. aReE
% WU MR SUTRI BRI B SUET @ T8 § |

2 9 9 # @ o & 15 oag giae 9 WY @ e [ man ) Rred
WMo AoSTodlo & omew fIWiE 07082018 B ImA ¥ wiog Wil g g & g
TE-8 W Wil @1 Seera fvar v B, W e &

; While making recommendetiuns, Commitiee wss aware that its randate was imited to the
Natural Conzervatsn Pone MOZYin the NCR regiorn. ‘

' To examine whether the Sub-regicnal plans (SRPs), prepared by the constiiuent states are
consistent with the Regional Plan (RP-Z1), ststutorily prepared by the Mational Capital

Region Planning Boaid.

To suggest appropriate steps in case of any inconsistency between Sub-Regional Plan of
any state and the RP-21 of NCRPS.

To recommend revision of the RP-21 {ar any pari thereoft of NCRPB.

3. 510 gHoshodio ¥ wRgd fed o1 el Swem weghal @ R weme &) mm &
oo FEA € I S WO &4 % SaR wed war # - weodlovieo ¥ wwaf
A AT B SOHOATET & e Td Aol Far orur—a & U350 /83—
19-31fafder /19, fAiE 27.032019 4 IR vE R FRicM eur-2 © wiw-vITe,
49 / AM6—2-19-105RT /14, fa® 24052018 §R1 BRR, waleRw, &1 ©F welag ufesds
A, IRG WRGR, T ool @ WRT B S
a. Sou gal § Sfeaien el @ wfevw, g9 gd wearg uRdes W g ame
goe RO # Sfenfen foa T ) g oo smaw vd wed R 2 5
UHB-TAGH 49 / IMF-2—-19-105R€ / 14, fsies 24.052018 w1 8§10 RO § Annexure-vi
& w9 4 W o ) Sopwes B @ w e Prem sm-a §
uAlG—-350 / 8~-3~19—311A10 / 19, TRr% 27.03.2018 o RUNE @1 @ F& v mr war 2
o woT O ol Al RS @1 AR g WY &g emR e s SR g
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‘%ﬁﬁ"‘ Minntes of the meeting held on 2" November 2018, in pursuance of order of Eon'ble
NGT, with regard to conformity of SRPs with fhe BRP-Z1 of NCRPE.

Fn

- " .

14011/69/2014-NCRPB (Voll) fimim 05122018 (Hermer—1) o1 W WSS &1 Bl
T | TR TH B @ Hom'ble NGT & 2y [ 07.08.2018 & o # wida
ARART @t e 02.11.2018 B SN TETT T TE, & eregEaT & SREN TR W, WY
AT T PN wEY wE, Reeht § g 5 ww Yo & onue (waaes-g) ¥
S Pl TSN % Shrinkage & WG Regal @ e 3 G B¢ omE
BUAR PN G BT SR e T ¥ :

2~ T P WEN d AW oA § 5 Hon'ble NGT & Sy Reier 07.08.2018 &
AT § e Rl TR o -

Secrste: v, Ministry of Envirovment, Forests and Climate Cﬁahge, Goverameniof India,
Secretary, Ministry of Housing & Urban Affairs, Government of Tndia,
Chairman, Central Pollution Control Board. ' '

Nationz: Remote Sensing Centre (NRSC), Indian Space Research orgnisation (ISRO)
Government of India.

Secretary, Urban Development, Government of Uttar Pradesh.
Secretary, Urban Development, Government of Rajasthan,
Secretary, Urban Development, Government of Haryana.
Secretary, Urban Development, Government NCT of Delki,

3~ Sugw Wied @R @ W 02112018 B Director of General of Forest & -

Special Secretary, Ministry.of Enviroment, Forest and Climate Change, Govt of Indiz, ¥
AT F TN S P IHigw § SieRad TRISE ® Shrinkage &7 H=faRag
ﬁ}feﬁzﬁw#qﬁmmmmmﬁ%ﬁﬁrﬁﬁ@ﬁ—
2 T |
WE Aot e

4~ cwEre ¥ I wawE a dee o6, Red e T
%ﬁ@ﬁﬁwﬁéﬁ@sﬁaﬁmgwﬁzmaﬁmmﬁ@m@am
Mﬁﬁ~WﬁmﬁmﬁmmmTW,ﬁﬁﬁﬁﬁ ATy §

Natural Conservation Zone, (NCZ) =7 Shrinkage 43.88 Wforeg <9iar wem & |
. L 1_——-—1‘

PNAL bW e

.
s - ¥
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! T S, o f o 2012 # Searge 9 H Agricviture & Open Scrub F-SNT &
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84 ¥ TEA-531/16 B 9 1008 ) Veare W # Rvg WE-1 ¥ 7 GF Dense
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S affa 6 Sdarse Piv fioe o1 gomier B § 78 < § 5 asia aon)
&3 o 91, 9% o B . WA § ghe e &% (NCZ) & F T @
oo Aoyl ww T8 B 2 :

14~ e el 3 ofifew 9w A e § f w o @ SE S
Sra-2021 B ANUEE SY. WRER Y TEIY WeMTH &3 G dls, e ket 9l
weper g2 a5l WIS o0 ffie 01072018 ¥ ARG feur M 8] SN SR

AroTT-2021 T SAETE, TEE § SR T T, S el ReNgs A9 € W O
UTgfoe |REV &% (NCZ) B weiii T9r T %‘“1- g-asgefzw,
e e B e e B
; SUEEIb T OO B0 AR Soth N e 40 o)
S o &% B ©Y. BY WA § water bodies & IFCHG T, I,

'F;U?ﬁ g2 957 U aeE E?Jﬁ 311'@? \%I @ﬂw Nai:_ural (Conservation Zone
E;ShﬁnkageﬁﬁTGDﬁDWﬁEﬁTﬂ?ﬁﬁ?@ﬁﬁT%l o

— : SUYRT Wﬁ@?%ﬁﬁ%&ﬁﬂ?@?ﬁﬁéﬂgﬁ%ﬁﬁ
%ﬁﬁ%ﬁa&cz)ﬁw%aﬁhaﬁ,aﬂwmsﬁaﬂﬁmw
wmﬁmwaﬁmgﬁﬁa%mﬁmmmmﬂaﬁaﬁ%@ﬁ
mwmﬁgﬁzq@rsﬂmﬁmmmmmy

| gyar STE GG B A |

e ga | | -
g}f\q“% i '

qd

e s

55

Scanned by CamScanner




